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" "Hon'ble G,S. Sharma=JM

| 8
RESERVED

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ALLAHABAD.

(LUCKNOW CIRCULT BENCH)
REGISTRATION T.A. NO.407 of 1987 (7).
{W.P. No.3365 of 1979)
Sri Bhagwati Prasad Verma  ceosssss Petitioner
Versus
Union of India & others cereses Respondents.

Hon'ble D.S. Misra" A

|
(Delivered by Hon. G, S.Sharma=JM)

i
¢ s 0009 i

This Writ Petition under Article 226 of the

Constitution~of India fhas;been_received on transfer

‘under section 29 of the Administrative Tribunals Act

No.XIII of 1985 from the Lucknow Bench of High Court
of Judicature at Allahabad.

2. The case of the petitioner is that he was
initially appointed as a Sorter in Rallway Mail Service
( R-M.S, for short) on 30.5.1973 and he was promoted

as an Inspector R.M.S. on the basis of competitiwe
Departmental Examination. The next promotional post is
stated to be the post of Assistant Superintendent of
R.M.S, and prdmotions to this post are made on the bésis

of Seniority-cum-fitness under Rule 272=C of Post &

Telegraphs Manual-Volume-IV. The grievance of the petition-

er is that contrary to the rule, the Departmental Promotion

Committee which met in October,1979 for considering the
candidates for appointment as Assistant Superintiendent

Railway Mail Seryice selected a Schedule Caste Candidate



) wrongly treating

namely Sri J.KeRahul (respondent no.d

it to be a reserved post according to 40 Point roaster

ignoring the claim of the petitioner on seniority basis

and respondent no.5 was accordingly ordered to be promoted
vide order dated 30.10.1979 by Director

ent no@4) and the petitioner who

as Ao.SeR.Mo
postal Services(respond
was already working as A.S.R.M. was ordered 1o be reverted
vide order dated 12.1191979 passed by the Sup

anpur and the representaﬁions made by the

erintendent,

ReMeSo,Sahar

petitioner were not heeded nor was he informed about the

reasons of his reversion. He accordingly filed this

etition on 27.11.1979 for quashing the impugned

Writ P
0.1979 and 22,11.1979 and for commanding

orders dated 30,1

the respondents not to interfere with his working as

AsSeR.M., with the allegations that tle appointment of

respondent no.4 on the basis of reservation is illegal

and unconstitutional as 40 Point roster could not be

applied in the cése of promotion.s

3. The petition has been contested on behalt of the

respondents,in the counter affidavit filed on behalf of

the government-respondents no.l to 4 by the Assistant

Post Master General,U.P.Lucknow, 4t was stated that the

promotion to the post of AsSoRoMe is governed by the rules

made under Article 309 of the Constitution of India by the

president and Rule 272-C of P & T &anual Volume=~1¥ is not

a statutpry rule and in any case, stands replaced by the
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appointment and he was reverted to a substantive post
as respondent no.d was appointed as A.ScR.lM. by the
éompetent Authority,respondent no.4, The rule of reservation
in the matters ot piomotioﬁ is valid and consfitutional
and thevrespondenf no.5 who is a schedule caste candidate
was appointed as A.S.ReM. in accordance with law on judging
his suitability by the D.P.C. After the orders of promotion,
the;pefitidﬁerjproceeded on leave and the respondent no.d
had already ta;K“over the charge of his post on 26.,11.79.The
petitibber was also subsequently again promoted on Ad~hoc
basis vide order dated 4.1.30 on his turn and he has no
case to challenge the promotion ot respondent no.S.
4, In his separatevcounter affidawit, respondent no.5
has stated thaftlﬁe orders of his promption as A,S.R.Me by
the competent authority, the petitioner was reverted vide
order dated 30.10,79 issued by Superintendent of R.M.S.,
Saharanpur Division and the petitioner having been appointed
only on Ad.hoc basis by ancauthority who was not competent
to make a regular appointment as A.S.R.M., the petitioner
cannot challenge the validity ot the impugned orders. The
policy of reservation in the matters ot promotion is
governed by the various orders issued by the Government of

India and respondent no.5 was promoted in accordance with
that policy.

5. On the date of hearing of this Writ Petition betfore
us, none appeared on behalf of fhe petitioner and arguments
were advanced only on behalt of the respondents. We havé

‘very caretully examined the case ot the petitioner as plead

by him and are of the view that thére is no torce in the
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points raised by him.

. 6. So far as the question of validity of the system
x§» E of reservation in the matters df promotion and the
applicability of 40 point roaster is concerned, we are
iii j ot the view that the matter is still subjudice¢’before

' ; the Hon'ble Supreme- Court of India, but the validity
of the circular letter dated 20.4.1970 issued by the

Railway Board in the light of Circulsr letter issued

by the Perscnnel Department of Government of India,
considered by a Division Bench of Allahabad High Court
| k in the case of J.C. Malllk~V5a Union of lndn@ (1978(1)
| SeLlo Roo844;w:;aold1ng the circular, it was interpreted
by the Hon'ble Judges constituting the Divisicn Bench that
the circular letter provides for the reservation in favour

of Schedule Caste in respect of appointments to the

posts and not to the vacancy. In other respects;ithe

; principle of reservation in the matters of promotion was
susfained. The same law should apply to the matter before

.}%' é us. The partiés have not furnished the required material

| % o before us whether the post given to the respondent no.5 on

promofiop could be reserved for him on the basis of the

J aforesaid interpretation or not. We are, therefore, unable

to examine its validity andileave‘it Fo be re-considered

by the respondent nos. 1 to 4 in the #ight of the decisicn

in!the case of J,C. Mallik(Supra).

7. So far as the question of reversion of the petitioner
is concerned, it appears that he was not promoted by a
Competent Authority after considering'his case on seniority

cun-merit basis and was given such appointment only,onv

|. - :
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Ad=hoc basis by an authority lower than the competent
authority and as the respondent no.5 was appdinted by

the competent authority to occupy the post held by the

© .petitioner, the orders of reversion cannot be said to be

illegal or void. It further appears that shortly after
the orders of his reversion, the petitioner was agein
promoted vide order dated 4.1.1980 and as such, he can
have hardly any grievance so far as his promotion is

concerned,

8. Regarding his seniority visea-vis respondent no,%
it { , .
we like to clarify that after the re-examination of the

~

case of respondent no.2, as above, the question of

~ senicrity may also be re-examined by the competent

A
authority after giving due opportunity of hearing‘@f
the petitioner and respondent no.3. There seems to be

no other point for interference in this petition,

9. The Writ Petition is disposed of accordingly without

any order as to costs. | _ kﬁéﬁﬁﬁ/’///
2.

MEMBER( J) 'MEMBER(A)

Qt/’S*N¥% Januar2;1989/

Shahid,
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23 g 7 | In the Hon'ble High Court of Judicature at Allahabad.

/. | | Lucknow Bench, Lucknow,
o — 3363

Civil Misc. Writ Petition No. of 1979

Sri Bhagwati Prasad Verma _ l...Petitioner.
Versus.,
Union of India and others,  ees0ppeparties.
. iINDEX
Sleno. __ Paper o Pape,
1. Stay Application 1-2
2, Writ Petition - 3=
3. ~ Annexure No,I. )
~ (Notification dt.27.11.72) VBT
V- ‘ 4, Anne:mre No,.,II _ : |
| (Notification dt. 25,2.76) 18- 20
- 5, Annexure No,III o
(Chart of 40 peint roster) S22
\ (Notification dt. 22.1.77) =
' , 7. ‘Annexure No.V o .
- ' : o (Order dt.30.10. ’79) ‘ ¥ 2420
(List of IRMs due for promotion) o '
S Annexure no.VII o AT >
(Order dt,12,11.79) .
10, Affidavit - 333G
| 11, Vakalatnama - 3Y
" h ' - /6/ H
/ : ' Lucknow Dated Counsel .’c‘qr the pe titioner,

November 2 ,1979

o
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-the charge of the post of A.S.R.M. as such it is

_ necessary in the inter est of justice that the ope ratlon

of order dated 12,11.79 may remain stayed and the

‘Opposx.t@ partles may be restramed from maklng further
appOlntments on the basis of the notlficatlons dated

27.11.72 and 25.2.76.
PRAYER

Wherefore, it is Most Respectfully, pramyed

 that this Hon'hle Court may be pleased to stay the

opsration of the order dated 12.11.79 and the opposite
parties may be restrained from making further sppoint- -,
ments on %he basis of the notifications dated 27.11.72
and 25,2.,76 during the pendency éf the-abovenoted

writ petition.

Lucknow Dated ' B (EQ% zgu ﬁvj "
November q7,1979' Counsel for the petltloner.

.1/’\




2e

¥

2.  That the next promotion is to the post of

. Inspector, R.M.S. (hereinafter referred to as I.R.M.)
. and for that purpose a competetive examination of the
_departmental candidates 1is hel_ci and those who are

suceessful are given promotion on the post of I.R.M.

in the scale of Rs.425-700.

3¢ That the petitioner appeared in the afore-
said examination for the post of I.R.M. in November,
1972. In the said examination the petitioner was

declared successful.

4, That after the petitioner was declared

successful in the examination, he was promoted as

I.RM. on 30.541973.

5e That the next promotion is to the post of
Assistant Superintendent, Railway Mail Service (herein-
after referred to as A.S.R;M.). The eriteria for the_
said promotion is given in the statutory rules no.272-C
of Assistant Superintendent of Post Offices/Railway
Mail Service as given in Post & Telegréph Mannual

Vbiume IV,

O That the said Rule 272-C reads as unders:.

"gssistant Superintendents of Post Officés/

Railway Mail Service.

272-C. The Posts of Assistant Superintendents

of Post Offices and Assistant Superintendents

flor
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3.

of Railway Mail$8ervice includ*wﬁ Sorting

A531stant Superintend@nts in Circle Offlcas
from Sﬂparate cadres and are filled from |
among -Inspectors of the reSpactive branches

on thé'basis of»seniority-cum—fitness.“

7 That the criteria for promotion to the post

~of AJS.RuM, is senlority cum fitness.

8e That thus seniotity ¥ place an important

, aﬁdvprefer@ntial part for the promotion on the post

Of A.S.R.Eﬁo

&9; That the p@titioner’é record of service
‘lS anblemlshed in as mich as he has never been
comm&nicated an advmrsa entry so much so he was
promoted as ‘I.RM. on merit basis and was also
pfomoted as A.S.R.M. in an officiating capacity

on the basis of smeiority cum fitness.

10, That under Rule 272C for regular promotion
to the post of A.S.R.M. seniowity cum fitness is the -
criteria and as such every senior person with good

record of service aspires to be promoted as A.S.R.HM,

11, That Railway Mail Serviee in Uttar Pradesh

lS dev1ded 1n 7 lelSlons. *he total number of

A So .I‘{O pOSt m UoPo lS 30.

12, That persons of 1969 batch have been

b
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promoted as A.S.R.M. and the petitioner being of 192

batch was expecting his regular promotion on the

: ”‘:)_, | pOSt Of AOSOROM.
v k
13, That during these recent ysars the govern-
le ‘ , ment has taken up the cause of Schedule Cast and

~.Schedule Tribe persons and to give them impetus,

N they have issued Notification regarding their reserva-.

‘tion on the posts.iThe department of Personnel has

issued an Office ‘emorandum dated 27.11.1972 and

Office ;émo datedw25.2.1976 regarding promqtiqns

on the basis of seniority subject to fitness. True
 copies of Notification dated 27.11.72 and 25.2.76

_are being filed herewith as Annemires Nos. I and IT

to this writ petition. |

14. That by virtue of the aforesaid reservation . -
an undue prefe;egcg has been given to Schedule caste/

Schedule Tribe persons on promotional posts.

15.  That as already said earlisr the Statutory
" Rules for premotion is Rule 272-C of the Post &

Telegraph Mannual Vol.IV. The said rule has not been
aﬁended and so long as the Rule has not been amended |
the criteria cannot be relaxed in fawour of the "
Schedule caste and schedule tribe candidates.. As such
the notifications giving the reservations in pn:m&tion
to. the schedule caste and schedule tribe candidates
are uitravires and no promotions of schedule caste

and schedule tribe candidates can be made on the

basis of these notifications. ‘ o

Y -
s
7]

ey et

s—



Administrative Reforms have issued another Office

5.

16, | »That‘a sepérate 40 paint roster has been
prepared'tb determine a number of reserved vacancles
in a year in which points 1,8,14,28 and 36 are
reserved for scheduie caste and points 4,17,and 31
are reserved for thé schedule tribe candidates.

17, - That in accordance with above 40 point
‘roster, the persons have besn given promdtions since
1973. Thé said roster as prepared since 1973 is
being filed herewith as MM& to this writ
petition. | |

18, That the sald roster is discriminatory and
without any reasonaghble aeseesssV4{u, e |

7

19. That the department of Personnel and

.
Y

a : .
emorandum dated 22.1.77 in which it has been catagori-

t
ks

_éally mentioned that reservatiOn can be carried
forward for 3 recruitment years whereaftar it.gets
‘au’mme'tiCally lapsed. A true copy of the sz d notifi-
cation is filed herewith as Amnexure No,IV to this

" writ petition.

20, That point no.l7 of Annexure no.IIIL which

was reserved for schedule tribe candidate in the year

1975 could not be filled in upto the end of }_9_@33 such
'the said point l?lapsed autometically but the sane

has been filled in October, 1979 by Sri S.S.Dhusia. No
separate order has‘béen issued to that sffect but in |
the Hemo No.STA/197-XA/ASKM/79/8 dated 8/9.11.79 i

K
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6.

Sri S.S.Dhusia has been placed at serial no.ll and
given‘the-placé at point no.31 on which one Sri R.S.
Tewari was placed. It may further be mentione:i that
aforesaid Sri Dhusia was promoted against p01nt no.28

;jL f in the year 1978, Now he has been placed against the

| lapsed point 10.17 in October 1978 which was completely
against the notification dated 22.1 77,

o1, ”hat the recent D.P.C. metrsometimes in
October, 1979 in which Sri J.K. Rahul, Opposite party
no.5- has h@vﬂ sellected being a schedule caste candi-
date. A true copy of the said order dated 30.10.79 is
filed herewith as Annemure No.V to this writ petition.
The said Sri Rahul has been piaced against point no.
28, which was occupied by Sri S.S.Dhusia.

22.' That Sri Rghul has been given promotion only! ?
bedause he happens to be schedulé caste cgndidate |
against the statutory rule no.272-c of the Post gnd
Telegraph Mannuagl Vol.IV, |

23, That 1f the pBomotion had been made on the
basis of seniority cun fitness then itwas the
petltioner who would have been glven due promotlon.
As Sri R.C Gupta and Srl R.K.Iripathi of 1969 batch
“ have already been.promoted as A.S.R.M. Sri Shiva Shrgk
gk iKumar of 1969 and Sri Shiva Chand Gupta of

1970 batch have also been promoted as A.S .R.M
I

« ON




7.

adhoc basis. The next person is the petitionef but
du»hécbﬁhévreservation made on promotionaiﬂposts, Sri.
S Rahul who is of 1975 batch and is about 18 places
| below the petltloner, has been glven promo tion by

superceding th@.petitloner, The annexed chart which

741, . is being filed herewith as Annexare No.UL to this
| | wriﬁ petition would show the position of I.RM,. who are
dj:} ; _Qﬁéliigib%e for promotion as A.S.RWM.. | |
\ | S .E;r | -
| | 24, ¢ ‘That the Constitﬁfign'does not provide

for reservation of posts which are to be filled mn
on the baSlS of seniority cum fitness as such the
promotioﬂ5of Sri Rghul, Opposite party no.5 is also
completely 1llegal.

»

!

25, That on the basis of sellection of Sri Rahul
a réversion order dated 12,11.79 has been issued %x
reverting the'petitioner from the'post of A.S.R.M.

f)%jﬁ_ A true cOpy of the said order dat@d 12,1179 1is being

filed hGPGW1th as ggg_ggre NQ;VII to this writ petition.

26, | That as already sald earlier the promOtionu
of the schedule caste‘candidatés is completely-iilegal
| and void and on the basis of the said promotigg the
QfKVAZ\ petitioner cannot begally be reverted who is neﬁt
| )U;) ; person legally to hold the post of A.S.R.M.

=
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27  That without amending the statutory Rule
the notii cations dea,lin‘g with‘ the reservations of
'schedulefcaste/schedule tribe candidates are ultra- -
vires.
\ | .
28, That under the aforesaid circumstances

the operation of order dated 12.11.79 and of the

-/drder datad.30.10.79 as far as it relates to the

petitioner and Sri Rahul, opposite party no.5 may
remain suspended otherwise the petitionér would suffer

grave and irrepairable loss and injury.

29, “hat 1t is further necessary that futare
promotions on the basis of notifications for promotions
of Schedule'caste/Schedule tribe candidates may also
remain stayed during the pendency of the aforesaid

writ petition.,

30. That Supreme Court has also stayed the future
promotions made on the basis of 40 point roster in |
Civil Misc. Petition No.l401/1404(W) of 197 filed by
" Akhil Bharitya Soshit Karmchari Sangh and others.

31, That the petitioner has not yet handed over

the charge of the post of A.S.R.M. as such it is

necessary in the interegt of Justice that the opera-

tion of the order dated 12.11.79 may rémain sqspended.\
e |
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That the petitioner files this writ petition

on the followng amongst other grounds:-

aE G Men couR  whe e -

(1) Because the petltlonei has been grossly

diseriminated in the matter of his employment agalnst
the Constitutional guarantee enshrined under Articles
14 snd 16 of the Constiﬁutipn of India in as much as

he has been superdeded for no fault of his by

‘reservation given to Sehedule caste candidates.

(2) Because the notifications dated 27.11.72 and 25,

2,76 are ultra vires of Article 16 of the Constitution
and the Statutory Rule 272-C of the Post & Telegraph
Mannual Vol.IV, in as much as those notifiications

have been allowed to superceed the Statutory Rules,

(3) Because reservation on promotional posts

'is also incontravention of Article 335 of the Consti-

tution of India.

pro
I
b
=<
It=
=

Wherefore, it is Most RéSpectfully, prayed
that

i i ’
(1) a writ, order or direction in the nature of

certiorari may issue to quash the order dabed

1z,
11.79 and the order dated 30.10 79

as 1t relates to Sri J.,x Rah "
. odl o ul

» Oppesite
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party no.5.(Annexures VII & V respectively).
: may issue
(i1) = a writ, order or direftion/in the nature of
mandamus to command the opposite parties not
to- interfere in the petitioner's holding
the pOSt of A.S.ROIVI. l
other .
(iii) any/writ, order or direction may issue which
~ this Hon'ble Court may deem fit and proper in

the circumstances of the éase;

(iv) the cost of this writ petition may be awarded

to the petitioner.

. . 7 | 4

November‘lfﬁ 41979 Counsel for the petitioner.
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In the Hon'ble High Court of Judicatire at Allahabad

Lucknow Bench, Lucknow.

| Writ Petition No., of 1979
}71‘ | Sri Bhagwati Prasad Verma eesPetitioner,
Versus, | |
"’j . , . - ’
?*\r Union of India and others, «sOppeparties,
Anne zure No,I

Department of Personnel 0.,M.No.27/2/71-Estt(SCT),
dated 27th November,1972 to all Ministries ete.

Subject:~ Reservation Scheduled castes and Scheduded .
Tribes in ﬁosts filled by promotion-Promotions

oa the basis of seniority subjedt to fitness.

The undersigned is directed to refer to para

2C of the Ministry of Home Affairs 0.,M,No.1l/12p87-Ests

‘(G).dated the 11th July 1968 according to which there

'is no reservation for Scheduled Castes and Scheduled
Tribes in appointments made by promotion on the basis of
seﬁioriéy cum fitness, although cases involving super-
;éssion of Scheduled Cist2s and Scheduled Tribes officers
in Class I and}Class‘II appointment are r@quired to be A
submitted for prior appraéal to the Minister or Deputy

Minister concerned and cases of supersession in Class III

‘and Class IV appointments have to be reported within

a month to the Minister of Deputy Minister concerned fot'\

information. 5 i
| iy
/ M

st
M. . ey oIy s



'1aid down in paragraph 1B of Ministry of Home Affairs
0.M,N0.1/9/58-RPS, dated the 16th May,1959, which

N L
* Iy |
2,
2e ' Thé policy in reéard to reservation for Schedul-

ed Castes and Scheduled Tribes officers in posts filled

by promotion on tho ba51s of senlorlty subject to fitness

- has now been reviewed snd it has been decided, in super-

session of the orders contained in the aforesaid Para 2C ¢

of the O,M, dated 11th July 1968, that there will be

- reservation of 16% for Scheduled Castes and 7} % for

Scheduled Tribes in prOﬂotions made on' the b831s of
subject to

seniorityxemx/fitness, in appointments to all Chass I

Class II, Class III and Class IV posts in grades or

services in which the element of direct recruitment, if

any, does not exceed §0 percent, | ] |

3. The procedure to be followed whers promotions are

made on the‘basis of seniority subject to fitness has been

provides that in such cases g decision has to be taken
on the suitability of each individual officer for such | §
promotion slthough there is no need for a comparative
evaluation of their respective merits and that a decisiorn
on the fitness or the unfitness of an officer for
promotion should be taken by the Departmental P}omotion
Committee instead of by an individual officer. While,.

therefore, referring proposals to the Departmental

Promotion Committee for promotion on the basis of
seniority subject to fitness in respect of vacancies
expected to arise durlng a year, the followlng procedure

may be followed to give effect to the deczsion mentloned

in paragraph 2 zhove~

N
»
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(1)

(ii)

(iii)

(iv)

% B
s Ty

3e

A separate 8 40 p01nt roster to determlne

the number of reserved vacancies in a year

' should b@ followed on thg.lines of the roster

prescribed in Annexure 1 to the Ministry of

Home Affairs 0.M.No.1/11/69-Est.(8CT), dated

.22nd April,1970, in which points 1,8,14,22,

28 and 36 are reserved for Scheduled Castes

and points 4,17 and 31 are reserved for
ScheduledrTribes.

Wherever according to the points in the roster
there are any ﬁacancies.reserved for Scheduled
Castes and Scheduled Tribes, separate lists

should be drawn up.of the eligible Scheduled

Castes or the Scheduled Tribes officers, as

'the case may be, arranged in order of their

1nt°r-se smnlorlty in the main 1ist.

The Scheduled Castes and'Sbheduled Tribes

'officers should be adjudged by .the Department:

Promotion Committee separately in regard to

their fitness.

When the Select Lists of officers in the gene:
category and those belonging to Scheduled
Castes and Scheduled Tribes have been preparec

by the Departmental Promotion.Committee, thes

should be merged into g combimed'Select List

whi e |
ich th _names of a;1 the selected officers,

Iy
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(v)

73 <
4,

general as well as those.belonging'to Scheduled
Castes and Scheduled Tribes, are arranged 1n |
the order of thelr 1nter_so senlorlty 1n th@
original senlority 1;st of the category or grade
frém which the proﬁotion is being made. The
combined select llst should thbrmafter be
followed for making promo tions in ananC1es

/

as and vhen they arise during the year.

- The gselect list tinis prepared would normally

be operative for a period of one year, but

this period may bb extended by six months

to enable sucn of the offlcers 1ncluded uhereln,
as could not be appOLntea to the higher posts ﬁ
during the normal ﬁeriod'of one year, to be
appointed during the extended period.

If the number of eligible candidaﬁes.belonginé
to Scheduiéd Castes/Seheduled Tribes found fi%
or promotion falls short of the mumber of-. |
vacancies reserved for éither of them during the
year, the extent of suéh shortfall shbuld re- .

ported to this Department alongwith proposals,
’ \

-if any, for dreservation of vacancies in respect

of ‘the data furnished in this regard, any de-
reservation is agreed to by this Department

the éacancy so dereserved may be filled up by

‘another candidate included in the combined

'select 1ist subject to the instructions con-

tained in the Ministry of Hbme Affairs 0.M.No.

27/25/68-Est.(SCT) dated the 25th March,1970,

in respect of the carry-forward of such reserved

Iy
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%acancy for the subsequent threegfecruitment
| years and exchange of vacancies between Sched-
T - uled Castes and Scheduled Tribes in the 1astv :
year to which the reserved vacancies are

. f;“ | carried forward,

4, Ine above instructions take effect from the
| date of issue of these orders except were a Select
List, if any, for promotion by s iority subject to
fitnesé has already been prepared by a Departmental
Promotion Committee and approved by the appropriate

authority before the date of issue of these orders.

Se Thg,Minisffy of Finance,—étc. are requested

kindly_to'bring the above decisions to the notice of
- all Attached and Subordinat@ Offices undér thém and

semi-Government and Aufonomous Bodies with whiech

they aré administratively concerned.

6,  In so far as officers serving under Indian
Audit & Accounts Department are concerned, separate

orders will issue in due course,

True copy. .

( 16,/
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" In the Hon'Dle High Court of Judicature at Allshabad

Lucknow Bench, Lucknow,

‘Wit Petition No. =~ of 1979
Sri.Bhagwati Prasad Verma | .,,Petitioner;
| arsus.
Union of India and oﬁhers. _ ;;.Opp.parties.
Annexure No,TT

Department of Personnel & A.R.0,M.No,36021/7/75-Estt(SCT)

dated 25th February,1976 to all Ministetss etc.

Subject: Reservatlons for Scheduled Castes and Scheduled
" Tribes in posts fllled by promotlon—aoplicablll-
ty to grades or services in whlcn the element

'of'diréct recruitment does not exceed 66-2/3%.

- The question of enlargln@ the SCOp@ of the
existing scheme of reservations for Scheduled u&St@S
and Scheduled  Irbes in posts filled by promotion by
extending them to grades or services in which the |
element of direct recruitment is not more thanv66-2/3@
(as against the existing limit of 50%).ha3‘been under
theaconsideration of Govornment. Under the existing
orders reservations have been provided at 15per cent

and 71% of the vacancies for Scheduled Castes gnd

Scheduled Tribes respectively (i) in promotions through

limited departmental comperative ex amlﬂatlon
By, C and D (fbrmeriy Glasses II TT S 1n Gpoupﬂ
-
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promotions byJSQéeétion in'Grﬁﬁps B, C and.D(formerly
Classes II, III and IV) and from Group 'B' (Class IX)
to the lowest rﬁng 6varoup ’A'(Class.l) and (iii)
in promotion}on the basis of seniority subject to
fitness in all Groups i.e. Groups A, B; C and D (formerw
ly ClasSes I, II,AIII and IV) (in all these cases), in
grades or services in which the element of direct,
recruitment, 1f any, does nof exceed 503
vide order§'invpara 24 and 2B(b) of.ﬁhe Ministry of Home

Affairs (Now Department of Personnel and Administrative

Reforms) 0ffice Memorandum No.1/12/67-Estt(C), dated

11.7.1968 read with Office Temorandun No.27/25/68, Estt(
' (SCT) dated 25,3,1970, Office “emorandum No.27/2/71-Estt
(SET) dated 27.11.1972, and Office Memorandum No, : .

710/41/73 Estt(SCT), dated 20,7.1974. It has now been

decided in partial modification of these orders, that
the reservations in,pbsts filled by promotion under the .
existing scheme as indicatedlabove'should beémade B
applicable even tq,grades or serviées, in which the . .
element of direct recrultment, if any, does not exceed

66=2/ 3%,

g Ths above instructions, take effect from the dat
date of issue of ﬁhese‘drders except where a Select List
for promotion under the relevant orders has alreédy f‘
been prepared.by the Departmental Promotion Committee
and approved by the appropriate;authority, befbr@ the

date of issue of these orders,

-

Pé
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3.
3. - Ministry of Finance ete. are requested to bring

the above decision to ‘the notice of 211 concerned,

4, In so far as persons serving in the Iﬁdian
Audit and Accounts Department are concerned, these
orders issue in consultation with the Comptroller and

Auditor Genergl of India,.

Lot ol s Y

True cdpy,

- | o

g

S | | | OATH COMMISSIONER, |
| ‘ High Court, Allahabad,
' Lucknow - Bench,

/)‘ \. . : Date 2‘2.”; r)g ]
"N » o | . 9
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In the Hon'ble High Court of Judicature at Allahabad

Lucknow Bench, Lucknow.

Writ Petition No, of 1979

o - Sri Bhagwati Prasad Verma ...Petitioner.
nh Versus.
‘\ Union of Indiag gnd others. o+ Oppeparties,

Annexure No III

1. Sri J.R.Kamnal - 'sC 1973

2. Sri J,P.Garg " 1974
3. Sri 0.P.Bhasrgva o
4, Sri R.N,Gupta ST n
5, Bri BMisra ~ "
6. Sri Vishwanath Prasad 1
| 7. Sri A.R.Sundrani e w
- 8, Sri RML Bhatnagar s8¢
9. Sri R.K.Shukla | "
10. Sri R,C.Dubey | "
. 11. .S.LL.,EM&J.&&I 0
; 12, Sri Jgswant Singh 1975
? 13, Sri S.N,Lal n
\ 14. Sri D.D.Sharma sc oo
T 15, Sri L.M.Singh | e
16. Sri R.K.Bullagen o i
17. 8ri R.N.P.Tripathi ST " 1apsed

18 Sri Budhi Ram Pd” n

7o
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In the Hon‘ble ngh Court of Judicature at Allahabad
Lucknow Bench, Lucknow,.

' j B *iwrit Petition No. of 1979
v
\v { I . .ﬂ., . . .
“7*” .? | Sr; Bhagwati Prasad Verma o+ Petitioner.
il } | o ‘j- " | Versus. | o |
”“\'1 | o Un;on of inéié and others. ;,.Oppfparties.

D@partmmnt of Personnel & Admlnlstratlve Reforms 0.,M,No.

36011/ 3/76 EST( 5eT) dat@d 22nd January,1977 ’co

- all Ministries etc.

. Subject:- Reservation for Scheduled Castes and Scheduled
Tribes in services- Depasémvation and carrying

forward of reservationse.

. The undersglned is direet to refer to this

Department's Minlstry of Home Affalrs) Office “‘emorand
No.8/1/69 Estt(SCT) dated the 28th January,1969 and to
_say that instances have come to the notice of this
D@partment where prior approval ofgthis‘Department
for dereservation of reserved vacancies was not obtain
befor inti : i d :

Of¢ appointing general candidates against such vac

., ¢les on the assum tion t
p hat unfiled Téservations gre

only requlred to be carrled forward sng approval £n
r

e
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19, Sri B.B.L.Srivastava 1976
20. Sri B.S.Srivastava 1976
7 "; : 21. Sri S.P.Pgndey 1977
22, 8ri A.P.Srivasta va — s.e 1977
93, Sri MP Gaur "
. ‘7LV 24._8ri Bhagwan Das - 2
| , | | 25, Sri M.C.Tivari - 1978
\ ? B 26, Sri J.XK,L.Srivastava 1978
| 27, Sri R.S.Lodhi "
28, Sri R.B.Singh sC .
\ 29, Sri K.Singh . "
N\, 0. Sri 8.8.Dmsia L
i 3l. éri ReS.Tiwari ST | "
} i 32, 8ri S.P.Bhatngzar | . - 1979

33. Sri RSK.Zxkpaiik Supta
34, Sri RX.Tripathi

/*"‘ 350 Sl‘i 'J.K.Rahul ,%—
- 36, Shri Sheo Kumar (Adhoc Promotion) S8 5,"_',
J‘) - “° 37, Sri Sheo “hand Pd. Gupta (Adhoc Promotion)

380 ese0scooe

6@{‘/2 39 T E
. M ] 400 oo.oooo;o
ceo _

M | | oatm commisstoner, |

High Court, Allahabag,
Lucknow - Bench,

Serial No.. "2.ﬂ>°( ?S,

!




2.
der:zservation is to be obtained in the third year of
‘ carry forward. It is clarified that a vacancy reserved
| \7“‘, for Scheduled Castes or Scheduled Tribes for vhich a

candidate belonging to that community is not available

{ :7L\ | even after taking all the prescribed eteps, has first
a to be dreserved before fidling it by a general candldate.

—_ Prior approval of thls department is neeessary for de-
”‘\ b , reservation of g reserved vacancy included in the roster

- e LA

for permanent app01ntments and temporary app01ntments

- likely to become permanent or to continue indefimitely
Reserved vacancies included in the roster for purely %
temporary anpointments which have no chance of either

e 4

becomlng permanent or continuing 1ndof1n1tely can he
dereserved by the Mlnistrles themselves after ensurlng
that the prescribed stens have been taken to secure
Scheduled Caste/ocheduled Tribve candldates and that such

"candidates are still not available. o

2. 4fter a reserved vacancy is dreserved in

accordance with the procedure mentioned in para 1 above,

the reservation is to be carried forward to‘subseQnent
three recruitment years. The 'carry-forwardf of reserva-
tion means that in the subsequent year, an eoual number
of vacancies will be reserved in addition to the mormal

§§MJIQ\ reservations BoORximE be coming due in that year accord.
- ing to the roster. Any reorultment of Scheduled Cystesh

Scheduled Tribes cgndidates 1n such year of carry

forward is first to be counted abalnst the reservatlon

m:Sg brought forward from the- previous years and then aga"nst
' : the normal reservations a

‘ccmlng durmg t

oo My
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procadure for dereservation mentioned in'parg 1 zbove
should be followed every time‘wh@n a Vacancy which is
\?J_': | treated as rééerved, either on account of carried
| forward reservation or on account of a fresh reserved
. ) | ,'l  point in the roster, has to be filled by a genéfai
fi;; ' candidat@ due tb‘noﬁavailability of caﬂdidates belonging
o fo Scheduled Castes or Scheduled Tribes, as the cgsé
.ETT\M may be. The r@servation is’due for gettimgllapse only
| after it is carried forward for ﬁhfeerecruitmenf years
Approﬁal of this Department is notiaéc@ssary for the
 1apsing ofvthe feserved vaéancy;at the end of ﬁHird

year of carry forward.

3. As will be sa@ﬁ from para 2 aﬁove, an approva1
of this Department for dereservation, is necessary

in reSpeCt of élb'vacancieS‘tfeated'as reserved in

a particular feéruitment eithef on account of carried
forward réservations, or on account of fresh reserved
ﬁoints in the roster, for which, sultable candidates

1belonging to Scheduled Castes/Scheduled Tribes could

not become avsgilsble. The proposals for dreservation

should be sent in the proforma prescribed in this

Department's Office Memorandun No.28/14/74-Est(SCT),
dated the 12th July,1976,

True copy.
VEK£Z>«4 - 7%”//

/ OATH COMMISSIONER, }
High Court, Allahabad,
Lucknow - Bench,

Serial No £°9, .29
Datc Q":&(’H‘QWQ |
. {

o ———.,,
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In the Hon'tle High Court of_JB&ﬂcature at Allahabai

Lucknow Bench, Lucknow,

Writ Petition NO of 1979
Sri Bhagwati Prasad Verma ~ e..Petitioner.
' - Versus.
Union of India and others.  ...0pp.parties.
Aonexare No,V. :

INDIAN POSIS AND TILERAPHS DEPARTHMANT |
OFFICE OF THE POSTMASTER GENERALUTTAR PRADESH CIRCLE
MEMO NO, STA/197-Xi/ASRM/79/8 Dated Lucknow 30,10,79

- Following proﬁotions, postings and transfers
’areAhereby.ordered with immediate effect,
(1) shri R.B.Singh, ASRM(Bag), RSD Luclknow is

 transferred and posted as ASHM; Lucknow R.M S,

. (2) Shri R.K.Tripathi, I.R.M,Kanpur is promoted
and posted as ASRM Kanpur RMS on temporary offici ating

baSiS .

(3) Shri R,S.Gupta, IRM Kanpur is promoted and posted

as ASRM 'KP' Dvn., Kanpur on temporary officiating basis.

/,ﬂ'( 5) Shri J.K.Rghul is promoted and posted as ASRM

Saharanpur RMS on temporary officiating,basié.

.t’!
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(6) Shri S.C.Pd, Gupta, IRM Kanpur is promoted and
posted as ASRM 'X' Dvn. Jhghsi purely on temporary
-\YJ ' provisional and adhoc basis.

(7) shri S.K.Gupta, S.I.%rcle Office is promoted
“ﬁLﬂ - | and posted as ASRM(Bag) P.S.D. Luclmow vice Shri R.B,

Singh purely on temporary; provisional and adhoc basis.
*’ﬂ 2o

viz. S/Shri S.C.,Pd. Gupta and S.K.Gupta that their

Tt should be noted by the official at S1.6&7

promotion hereby ordered are on purely temporary,
provisional and édhog basis and would not confir on them
any richt for regular absorpsion in ASRMs cadre or for th
their continuous offiéiation in that cadre and that they

may be reverted at any time without asigning any reason.

3e ‘ In case any disciplinary/vigilance case 6f the

type referred to in the Diréctoratevletter No.6/16/71

Disc. I dated 25.,3.72 is pending or contemplated to be
initiated against any one of the.offiéials promo ted
1,;(,’(§§Li N ~ to ASRMS cadre or where any punishment is current, the
o matter should 'be reported to this office immediately
and the officials should not be relieved for their new

assignment,

\§Qféx' Charge report should be suhmitted to all

concarned.

: (Gautam Gupta)
Director Postal Services (H.Qrs.)

Copy toz-
1. All SSRMg/SRMs in UP Circle.

oo
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2, H.R.C. '0' Dva Lucknow/LW Dva Luclknow/'KP' Dwmn
Kanpur/'X' Dvn. Jhansi/'MB' Dvn Saharanpur.
3. All official concerned.
4. P.F Of the Officj. a.lo

5, Sorting Section Cirele Office Lucknow.

6. File No.SPA/197-XA/ASRM/Selection /79/8

7. Spare

Turue copy.
v
e

A‘!"H COMMISSIONER

High Gouet, Allahabad,
Lucknow - Bene*
j Srriar Ma ,'

o
N 2'3/ 1,/,22

. e

< @



[V Y
Yoo 3

In the Hon'hle High Court of Judicature at Allahabad

Luclmow Bench, Lucknow,

Writ Petition No. of 1979

Sri Bhagwati Prasad Verma ~ eesoPetitioner,
Versus, |
Union of India snd others. «eOppepartiss.
Annexure No,VI

List of IRMs who ar: due for promotion.

1. Sri R.S8.Gupta - 1969

- .2,' SI‘i‘R.K..Trip,a_thi n
3, Sri Sheo Kumar t
4, sri Sheo Chand Gupta 19870
////g. Sri B.P.Vénna 1972
6. Sri BDL Srivastava "
7. Sri Ran Spjiwan 1973
8, Sri BBL Srivastava n
9. Sri'p.N;Kar Nath ~®
©10. Sri S.R.Gupta 1974
11. Sri V.Pd. Pandey "
12. Sri Baho Rem "
13, sri R.D.¥adav "
14, Sri R.,D.Misra | " |
15, Sri Gulab Chand f o | w
16, Sri 0.P.Srivastava " B
16A. Sri Shyam Lal "

16B. Sri C.P.Srivastava "
[ her



17.
o 19.

20,

:?L“ f | o1,
' o o2,
| /

25,

\o!"‘\‘ ; ) .
_‘ 'I X 24 []
- | | o5,

\é)bfq 26,

28,

2.

Sri Durgesh Pd. Tripathi

Sri R.LMisrg
Sri R.N.Upadhya

Sri Tagbir Husain

Sri U.S.SriVastava‘

Sri »J;.KgRa}_g;g; ‘ 'SC
Sri S.K.Pd. Sharma

Sri Irfan Khan

Sri Sudhakar

Sri Raz Prajtash- SC
Sri Ram Charan SC
Sri Chhotey Lal | SC

1974
1275
1
I

n

1975
1976

1977
1977

it

1978
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In the Hon'ble High Court of Judicature at A1lahabad

Lucknow Bench, Lucknows

Writ Petition No. of 1979

e Sri Bhmgwati Prasad Verma «..Petitioner.
" YVersus. |

h“q‘\. h : ‘ . :

| \ Union of India and others. ‘ «..Oppe.parties.

Annexure No VII

INDIAN POSTS AND TELHIRAPHS DEPARTMET.

Office of the &Jperinténdent R.M.8.,
MB Division, Saharanpur-24700L.

= No . B-1/9C/ ASRIs/79-80 dated at Saharanpur-24700L, the
' 12.11.79.

B =

e

In pursuance of the PMG UP Circle Lucinow

memo No.STA/197-X4/ASRM/79/8 dated 30.10.79 and in

accordance with the SR 'LW' Dn. Luc}mbw memo No.
R.1/3/C dated 3.11.79, the following postings are

‘hereby ordered with immedate effect.

/ i. Sh. JK.Raml, IRY Bareilly RMS, promoted and posted
.as ASRM Sghapanpur RMS/2B on tempoTary offici ating

hasise.

5. Sh. Bhagwati Prasad Verma now working as ASRM/2 B
Ssharanpur RMS/2 B purely on adhoc and temporary

-

) 5/(',\/,
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basis is hereby reverted and ordered fo work on his
substantive:post as Héad Clerk 'MB' Dn. giving charge

o 3. Sh. Mohd. Tbrahim Siddiqui officiating Head Clerk ism
7 ' : " hereby revertsd snd ordered to be staff I Divl, Office.

4. Sh. S.N.Shukls, Staff C.I to be staff C.II giving
\\ * the charge of Staff C.I to Sh. Siddiqui.

Charge Teports be submitted to sll concerhed.

.. Sd. | o ’
Superintendent R.M.S.,
S MB Division, Saharanpur.
. Copy tosi- .
1. The PMG UP Circle Lko. for information.

\ 2. The HROs RMS MB Du./'LW' Dn.

| 3. The MARCs A¥Cs MB Dn./'LW' Dn.

4, The SRM 'LW' Dn. ' |

5. Stenos to SRM 'MB' Dn. & 'LW' Dn.

60 SBD Barailly.

7. 0ffice copy & spare.

o

0A:I‘H COHMISSIONP;R,
High Court, Alghabag
Luckuow - Bench, '

Setisl No. 87 [ 0
Dase Lz/ff/ %

~

o

');q .

it R



In the Hon'hle High = 6f Judicature at Allahabad

Lucknow “ench, Luckhow.

\

Writ Petition No. of 1979
Sri Bhagwati Prasad Verma . ~esoPetitioner,
Versus, .
- Union of India and others, ‘.,.'..Opp‘..parties.
Affidavit,

:Bhagwatl Prasad V@rma, aged about 3'> years,

son oflbrlfae&ﬂjé;@a.ol awwq y resident of in\auf

WM R(\’\Q Swsaharangur, the

deponent do hereby _solemnly affirm and state on oath

‘aS unders-

1. That the deponent is the petitioner in the

above noted writ pefition and as such he is well

acquainted with the facts of the case deposed to

below, and the accompanying writ petition.

2. . That the conents of paragraphs1Gs,d,lelatx, (4

Y e
a2\, 28286 0f the writ petition are true to my

A L

: persohal knowledge and those of paragraphs 6,2,9,13 56

w7, 19,20,26,30 #~ are based on the record of the

N \

o
caseé and those of paragraphs \8 lL.)'Z'?W

are baS‘“d on the legal advice which all I belisve to
be true, '
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2.

!

3. That the deponent has compared the Annexures
nos., I to VII of the writ petition and certifies them

to be true copies of their respective Vorigina_ls.

L N , Lucknow Dated . W

:: , November ')_3 41979 eponent.,
PSETIE : ' I, the abovenamed degonent do hereby verify
\) , ~ that the contents of paragraphs 1 to 3 of this affidavit

are true to my personal knowledge which I believe to
be true; that nothing material has been concealed and

no part of it is false, So help me G_od.

Lubkknow Dgted

November23 ,1979 eponent,

>~ I identify the deponent who has

signed before me. %/{7/&/,\,%//@“ R

M 4')"5 )\ ’\}
Advocate,

\

Solemnly affirmed before me on 2R |f, Vg

at thdys ?fm./p.m. by the deponent Sri Bhagwatl Pd,Verma -

who is 1dent1f1ed by Sri B.P. Srivastava, Advocate, _

>~ -

High Court, Allahabad, Lucknow ench, Lucknow,

I have satisfied myself by examining the deponent th'at
he has fully understood the contents of this affidavit

which have been read out and explained to him b}t ne.

Lo, ®odo

OATH CO;
OATH QOMMISSIQNER, ‘ OMSSIONER‘

High Court, Allahabad,
Luchmw Bench,

Serial Nr)a'é"! 03%7/ @/‘7
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An the don‘bl e uigh Gurt of Judicature at Allzghabag,

b _+ Lucknow Bench, Lucknow,
' * ok & .
o

23

Writ petition mo. 3365%0f 197,

? | ~ Bhagwati rrasad verma, ode , Petitioner,

a"\ ' , . 5
' < -' - . - versug

Unionof 1udis and otherg, eeo ODp.Parties,

 Bhwo HoH >
", on 5@”’
uaunter affidavit apbosing the
' o‘t.;w applica«ion. v
: iy Bal wni ;aiug,h aged about 52 yesrs, son of
P\/\’]> Safdar AI’J\JI: singh, assistent post Master General )

(wgils) Office of the Post waster Genersl, Uttar Pradesh -
(ircle, Lucknow, @& herepy solanuly affinn and state

as under: -

“ [

1, that the deponent is v@i‘king as asglgtant

post smaster ueneral in the ffice of the rost Master

ueﬁerél, Uttar rradesh, vucklow abd is well gequsinted
vl th the facts of the case dsposed heretounder: ’

’

2, shat the pautiouer filed g wri pe’cltlon
chalivenging the orders dated 30.10.19% passed Ly -the
ulrector , rostal *;e“Vlce (ngry, Luckusw, and order

dated 12,11,19% pr«ssed by the bUpemn‘t andent, g, S.

, Saharatpur, smexures 5 gud 7 respectively to the
A%/‘W/\‘/a:/j f% ‘ i W’I’i"t. 'p e’bi 't’in'{l. . . )
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3eihet by mesns of the amuexurss 5 and 7 the
opposity party 10,5 hos been promoted and po St.ed
s Asglgtawt :;up erint sua anty’ iallway bieil service

snd the petiticner has beeu reverted to his
gubstantive post,

. 4eihat the writ peltilion ‘h«:-aas been aduitted on
27,11, 197, ithig dou'ble wurt was pleased to stay
the pmum'bia:aéz of Qppﬂ gite party 10,5 and revﬁm‘mu

of the petitioner till 14,12,187,

5,:het before the interim order on the stay
gpplication was passad, opposite party 10,5 had
slready assumed charge on 96,11, 197% foretpon of

the post of asd stent superintendent , neu, ;;s,, R

AV

&2/

sgharatpur, netce the deponent ig adviSead o state |

thst the order aimexure 5 and aunexure 7 stands

implenented,” s true copy of the charge repori is

peing filed heresdth as sinexure a=1 % this offidevit,

6, .hat the petitioner‘had tsken medical lesve

aud heis 'cg/titi nuing ou such leave,

7s2hat a full c&un‘tw‘r’ affi dcwv t to the writ
pé'iji'tiau ghall be filed for which three: weeks had

baen graunted which have mt yel expired,

puckuow wzted

' / \é mﬁ,@ew/\m
vecanber 14, 107, vepouent, |

Ly The abovenamed depm*ent do hereby vs mify_

that the contente of pﬁr@gr{ﬁphﬁ l ;’:.?U(] 70f Z]J? f‘

%]



.......

A ] v
A

counter affi dm\flt gre true to my owu kmp ,«ledgﬂ‘,,

aud thoss ot pgmas 2 to 6 are true to my 'infonuation
derivead from the records meintzined in the Office |
of the rost master u@n‘efal,; U.r.y Luckliow, which gre-
belleved by me T be true, no pal"t of 1t ig false aucﬁ

wothing material has been coneesled, <o help me wd,

wuckuow wunted:
/

. ' U’&W\(“

wee, 14, 197, peponent,

[

1 identify the deponent who hsg
gigned before m e

adwcate,

g l ”/ oy N

wlenly affimed before me on /4. /:2-.79
at /o .3 ¢ aa. /oot by $3o iak{/é‘,iﬂf?‘( ¢ (:ﬂ,c

the depouent who ig iden tifiea by f‘h @ Wg\' ,_,9/

advwecate, migh wurt, Luckuov,
i*have sadlsfied mysslf by examinitlg the depouent that
he understauds the conten te of pgx the affidavit which

eyt

has besn read cut sud explained by me,

Q. H. Rist 32

Adeacage 44
Uatn Commissioner
High Gourt
Lackmw Bcac;; /5 L2
\ /7;
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% !
10 the nou'ble sigh wurt of sudicatura at Allzhbabad,
vucktnw seuch, Luckiiow,
* kK
EXRERER KOB
writ retition wo, 3365 of 1970,
 phagwatl rrassd Vema, ces eoo petitioner,
v ersus
S vrdon of wudig sn dothers, g ese  OppsParties,
X -
—X o Auwy SXUL B0 A - é l C
\.‘ . . 17.\ '/ N .
4 ORI Lk
Lsudian po :,}s, gTid 1€l egraphs vepartment "

Aok?) St s
S % 5 sharge ugort,
RN
! vertified that the charge of A, sename Sgharempur

o ‘incr
\33 2
I ‘0_,,- -~

wsp 12 »  was assuwned by o.K. nghul at ssharaupur

FU o s

on X,11,'D forenson in accordance with the mamw o,

w=1/9¢ amiso TiDm the m.ii.;:ri. men LN dated 12,111,790,

19/]L w | ! ‘ S5d.d K, mahul ,
W*&/‘;ex 2%, ,', &n{{f’geh gved ufficer, : | n@lieving Officer,
[(9"' sl wpy to:

le Feiew (0baff) veroiirele puckuow,

‘ Q I Riowi 39
Adwocage ‘ o

OQutn Comeoissione: &

High @oust 5

Lackeow Beneky / 9 LZ-'
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IN THE COURT OF a—\-\,’h’&»&’ uwrua, M\,,MQNMALMM
- : sl ’ Q e,

3

onreee e eeppenCAnt " Appelicant
Plaintiff Complaintant

/ A , VERSUS

Y @ gam &N Defendent Opposite Party
-b =F t

Respondent Accused

! Original Sulit
First ‘ \
Civil Appeal
2nd

Civil Case W - P Nom?}%"&/@ 19

Fixed fOr .. e seemmoesse. |9

Case '
in the above mentioned...ce.......o.| appear for the CM‘S M__Q_Lt 9
v Appeal
J
haVing been instructed by 0/5 to appear
his -
and plead on ——— , behalf
their
LUCKNO

Dated l4—l /«?'I) 79. 19
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Inu the Hou'ble High Court of Judicature at Allahabzd,

Luckuow Bauch, Lucknow,
' * 4ok

““"‘?’*""W B R A A\ O LTy G

1980?‘*"" s f §

‘;f"" ‘W\,.." 5
o AFF!DAVIT { of :
b HIGH coumt® g
4 ALLAHABAD ‘5‘&« 3 :
RN Ul oy &
\\“f » ’ ifmm{?-zlﬁ%r{‘:QF:WMM,M,\:W rnanr—— § !
writ petition No, 3365 of 1979, \
- Bhagwatl Prasad Verma, oo - Petitioner,
BEN versus
j : _ 4 : .
> Union of India gnd others, coe Opp.Parties,
counter Affidevit on behalf
of Opposgite Partiss 1 to 4,
‘ ’ .
I, Balwgut sSingh aged aboul 52 years, son
'70/ 3% of Sri Sardsr Arjun Singh, Assistant Post Master
| | General, ‘0ffice of the Post Master Ganergl, U P.,

Luckuiow, do herehy solemnly affim and state ,as under:.

LY

1, That t‘ne depouent is workiug as Assistaut
Po st Master Geuergl (iails) inu-she Office of the

Office of the Post Ma star General, U.P., Lucktiow,

aud is fully coave’*‘“cant with the facls degosad to

haraunder:

2.7hat the couteuts of paragraph 1 of the
writ petition gre sanitted,

3, ‘I‘Tﬁ paZ"‘ graph 2 of the writ natitian is
qchnztted and it is further stfa*i'gd that the

Sxanination of the departmeniyl cmld:id
for promotio

competitive

§ 1s helg
°n to the post ar 1y

o JCT\@CLQI’ n ] g..
Mailg SWWCE/IIQ««C} Ten t& Jf R;}\l}{
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Rallways Mall Service,

Y

4,That the cont mts of parsgraph 3 and 4 of
the writ peiltion are sdnitted that the ;;etiﬁimier
was -succ@ssful in the competitive examination heald
N for Inspector of Railway Maell Service/Hesd Clerk‘

> 3 s \/
to the Superintendent, Rsi lwey Mfail Service,

5.That the contents of par agraph 5 of the
writ patition sre aduitted enly to this extent that
iR '_ ‘ | the next pmmtimi is to the p@, st of Assti, Superin-
N tendent, Railway Mail Service, The rest of the
’ allegstious of the paragraph under reply are not
ganit ted, Aa'a 111&’5“&@:* sf fact, the promotion to

he post of Assti, Superintendeut, Roilway Mail

 service 1s governed by the rules made under Article
Iﬁ}b /309 of the Constitution of India by the President
79[ : ’

‘regulating the method of Tecruitment to the post of

e 8 the Asstt, Superintendeut of Post Offices aud Railway
7. ‘Mall service, A true copy of the s2id Rules, nemely,
ﬂ/ ) o Post Offices & Telegraph Asstta Superint audent of
. k . F A ,! - . .
03% Post Offices aud Railway Mail Services Recruitment
i 9l Rules, 1977 s being filed herewith as Aunexure A-1

to this counter sffidavit, It is further stated that
rule 272C of the Post & Telegraph Menual, Vol, IV

ig uot a stztutory rule, The Manual contaiug only

éld samunistrative ingiructions which the dsponent

ig sdvised to stuote, are not eff%e‘tiv@ in so far as
 they hava been rem.acéd by the Statutory Rules or the

Tul @s made under Article 200 of the Constitution

of Iﬂdiﬁ!o

6.That in reply to the contants
o

:)f Da 'I'C;} g.n)‘ T 4 ; )}] u:
»} atld ; t}f tll& WTit )@b iti“" !

804 44
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since rules under Article 309 of the Gustitution
~of Indlz hava been made, Tuls 272-(3'.0%_3% to be
) : operative which wag ouly an adninﬁ: strative |
' ingtruction, Although under %he rules of 1977
the criterign for promotion is seniorTity cum-fitness
hut it-is slubjaac‘i: to other pm/visigns of the said
ruleés made under Article 309 of the (ustitution
‘Qf India, For example, there ig a provision for
L)( ’ ' deparimentg promotion Ci)lﬁmittfﬁe for congldering
fitness etc, Rule 6 of the above rules also pfcxzides
- | _ha‘iﬁ uothing In the Rules shpll affect reservations

snd other coucessions required to be provided for

: \1
)

the gcehadul ed caste/schedul ed tribes and ether
categories of persons in accordance with the osrders
issued by the Central Govermment from time to time

in that Tegerd,

_ 70That in reply to the contents of paragraph
8 of the writ petition it ig stated that no doubt -

that semlority is an important factor im the msttier
SRS of promotiong but it is subj ect to the reservations

made for schedulsd cests/Schedule tribe candidates,

shich 1g also provided under the rules,

8,That The couteuts of parggrapu & T the
wriv petitition are aaunitted only %o this extent
that the pe‘biﬁmnei‘ was promeved 10 the post of
Inspec‘sber y ReliySey on the Lasls of merit gs it Wa s
thrpugh cowpetitive examingtion, The rest of the
contents are not admitted, S far as tha pi'alzaotimzl

of the petitioner to the post of Officiating égstt,‘.

— Superiunt an R €™ 4. . |
' Y ’?Ild@ﬂt, ﬁ.ﬁ’..ﬂ., ig cahceﬁl@d, it ig stateg

) that 1t Was a sopd ’
/? o M{/é\ g8 a sort of loeal arfanganent mgag bj,r the
\ ! | | y tae
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Supﬂr’iil‘t%ﬁd%!l’h, R,JMe Sey for the pur'péses of carrying
on the work for the time being, The suthority |
cmnpeten‘t to meke the promption to the post of Assti,
supaﬁnt adent, RJM,S., vis mr_éct@r Pos tal Services
(Hea:zadquarters). The Sup@rintendsnt of the |
g pivision is mot legally comp gbent to pass the order
‘ of promotinn to the post of Asstt, Superintendent,
~x | | It is further s‘b‘;;;gt@d' ‘that the petitioner could
o mt be considered for regular promotion o the
| vacaucy at the regervad point no, 28 of the
Roster, Opposit 2 party 10,5 was promoted by the
competent guthority, nsmely, Director of Postal
services (H,Qr,) against the vacancy at the point
10,28 of the Rogler reserved for 3 scheduled caste
caudi dats gfter followlng due procedure 1sid dovm
_f‘br prmnsﬁm;s‘. | |

!

S x, "~ 9,That the contents of pgragraph 10 of the.
; s writ petition are demied, It ig further siated thal
v - ) ‘

| : rule 9’72—1‘ of the Manual Vol, IV is only an old

\ @W - aduind strétive “ins'pructian subsequent 1o which rules
\ ~ have been framed undér Article 309 of the '

. mnstitution of Indla as stated earlier,

10,Thet the contants of parsgraph 11 of the

writ petition are aduitted,

11.That the contents of paTagraph 12 of the

writ petition era adnitted to the extaut that
persons of 1969 batch have already been promoted

5o far as the expectalion of the petitioner for his

A7

o

4% posting as A.SRM (Ass‘t t. Superintendent Railway

Mail) is concerned, it ie sbgted that there is

)\
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5,

nothing wrong with it, The petitioner woulg
get his promotion when it is'due To him, According
‘to 1977 rules, the reserved vacancy which has given

“to apnc sit& party o5, could no’c be cllﬂimed by

‘ the petitioner,

12,That the contants of pam;@gx'@pzl 13 of the
\\ 3 : writ patitidn are not deni ed that notifications

"' "' Amnexures 1 and 2 to the wril petition have been
§seued by the Govermment,

13,That in reply to paragraph 14 of the
writ petition it is stated that as a matter of |
policy the Govermnent issued nptifications f@r
resarv@tiou for Scheduled cgste /s4chedule ’t,x':s,béu
kesping in view 5 valid Tegson gnd the provision

~contained iu the Gustitution, Hence thers wx is

S no question of gly undue preference in the matter

. . of reservation,

14,That paragraph 15 of the writ patition is

"\ ' q/ q’%«) denied as incorract, As stated egrlier, rule 272.C
| of the Telegraph Lfianual Pert IV was only an

aduini strative instructions, Now the rules have
been mgde under m*tiéle 309 of the Gansti’tuﬁimz of -
ndia in the year 1977, In thes? circuna*"anceu |
ny question of any amendnent in rule 272-C srose,
The raeservations in 'prambtian and rdlaxation in
favour of the S,Ce/S.7T, candidates ars in consonance
af‘ the P\il @s of 1977 regulating the recruitment to
the ;?Q ¢t of Asstt. Superintandent Ra}lway Mails,

\ - | 15,That in reply to paragrep-b 16 of the writ
| ] ~ : al sput ed that 40 points Rostar
! petition, it is not




b
. 7

has baen prepared reserving points 1, 8, 14, 28

ahd 36 for Scheduled caste caudidstes and points

4, 17 sud 31 have been reserved for S,T, candidates,
~ 16,That in réply“to para 17 of the writ

petition, 1t is not denled that Roster has been

prepered sinece 1973 but it is denied that gunexuwre 3

is a copy of the same, A true copy of the Roster
showing correct position is being filed gs Atmexur? A-2

to this counter affidavit,

17.,Thet in reply to paragraph 18 of the writ
petition it is denied that the Roster ig discriminatory

in any megumer,

18,That in reply to paragreph 19 of the writ
patition, it i1s not denied that an office memo dated
22,1.,1977 (Amexure 4 to the writ pétition) Was
igsued, In this connection it will bLe relavant
to mention here that another office memo No +36013/2-
2. BSIT( SCT) dated oud April, 1979 was iésue'd' by
the Ministry of Home Affairs, which provides for
exchange of resér%rati_on betvween Scheduled Caste
and Scheduled tribes, A true copy of the said ,
office memo deted 2,4.1970 iu being filed as Ammexure
A3 to this counter affidavit, This Aunexure A-3
refaré 10 'gffi'ce mano 1o, 27/25/68-Bst Y SCT)

dated 53,70 o  An extract of the aforesaid Office

%hﬁem dated 25.,3,1970 is filed herawith as Amexure A;4.-

19, That the gllegations made in parzgrsph 2

Zﬁi‘ the writ petition are denied ags incorrect, As a

. %/;) A//\-}m tter of fact Sri 5,5, Dhoosis bas been prompt ed



o | | | | ©

ageinst polut ne, 17, Point np,17 vof the Roster
was re“g@rv@dvfﬁr ST, caudidate in the recruitment
yezr 1975, Due to non-gvsilability of the 8,T,
cgzlai datés the reservalion was carried forward
and thi e, point nE:u 17 meant for Scheduled iribe

wags coverted into Scheduled caste point in gecordance

.with office memo dsted 25,3,70 (Amexure A-4) and

gri S8, Thoosia was promoted in 1978 ageingt point
No,17, It is wholly incorrect that Sri 8,8, Thusie

was promoted egaiust peint nop, 28,

g)f“ ‘That thé _con‘t@nts of paragrzph o1 of the
it petition are sauitted Shat depsrtmentzl promotion
committes met accordiug o 1977 Rules T egulating
recruitment to the post ’of AeSeR,M, and it selacted

opposita party 10,5 as S.C, ca'ndidate. The point
1o, 28 of the Roster hgs been filled by Sri J.K.

Rahul; 4 S.Ce condidate, It is denied that point

Nno « 28 wasvoccupied by S S,S. Thusla,

21, That the contants of parsgraph 22 of the

‘m‘it petition gre denied as incorrect, Sri J.K. Rahul

a scheduled casté cendidste has besn promoted in
accor,diance with 1977 recruitment Rules for the
recruitment to the post of A,SR,M, end the
notificaiious for reservation in promotion, As stated,gf
eérli ar,"ru le 272-C of %the Telegraph Menugl IV shich
‘was only an adninisgtrative Ins‘ﬁr-uc’tion in the

absauce of auy statutory rules cessed to he operative
after ruleés have been made under Article 309 of the
~ougtitution of India,

A7

/ Or?.TZlA.,g o, )
Coeslgl 1Y T@ply ‘.

Par: faph %

Of the ypys
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. g
"potition , it isstated that th@m is no question
of supersessicn ¢of the pafimaner as he could not
be cousi dered for promition sgainst point no, 28
. reserved for S,C, canddste, It is not deniedg that |

5 RJK,Tripathi and Sri R,S, Gupta of 1969

; | , Batch have beeu promoted as-Asstt, Supd % , R.H, S.
f on regular vacstcies ggainst utweéerved point uo,
L_\ o o 33 aud 34 respectively, o&ri ohan Kumar Gupta of
,f)(\ S 1969 Bateh gud Sri Sheo Chgud Gupts of 1970 batch
| have also besn promoted as Asstt, Supdt, R,¥,S, on
_ 4")‘3 | adhoc baslsg, |
)S’ - | - It may slso be mentioned here that the

petitioner has slso besn promted to the post of
/ As SRl 0 gdhine basis by order No, STA/197-XA/ASRM
/79-80 deted 4,1,%0 on his turn,

23,Thgt the contents of paragraph 24 of the
weit petition are denied as incorrect, The resertation

is previded under the provi.éimns of the Gonstitution

%/3}1 of India in conformity with #hich notificstions
« o r\f -_ have been issued reserving promg‘bimzs for 5,C,/ S.To
PPN o ‘ ‘ ’
SR U candi dates, Thers is no provision under the lew
i A 1N v .
A | ¢t ‘ )

e TN restrictin g reservations o the po s’tf&of be filled

in on the principls of seniority.cum-fliness,

4, Thet in r@ply 1o para g I'aph 2 of the

writ petition, it is sts;t@d That on promoting
sri J XK. Rghul aftsr cmnplyz,w wie,.h the relevant

rul gg’ the local sPrangenent ma de by the Superintendan

RolM, Sey VoTadsbed Divisgion, Sshar raupur was to De

termingted ss Sri J.K, Rghul was promoted, ageingt

regular promotinn, It may sgaiu be m;umaned
‘i..hai: the co mpeta
s ; et.ant
P authority tg BTomg

L)
Pt
qD
H-Jo
K
. .
"
5D

D;r@cwr

P Seryi |
Pl Services(,ar,) on gp
wl@ I’
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of the Depc;rtmental Promotion Oannm.ttee. The

superint- endeit, X J, S, bas legally mo authority

to pass promotion orde;. If the Supermtand@nt

/ makes some local errauganent due io exigencies of

R
.\l
)

-

&4 JM/»”Q Swdt, RIS mder tha grgerg

wotk and sltuations and when - that srrgngement is

dnnie away with, that camnol be called as I‘eversisn.

%, That the contents of paragraph 26 of the
writ petition are denied as 'incorrect, The promotion
of Sri TKe Rshul has been made accordiug Lo the, .
Rules, point nuo,28 baung reserved it could not be
given to the petitiouner,
committee s@lectad gri J.K.Rghul gnd he has been
thus prompted egs S.C .candidate from gmongst the

f |
mf of Ingpector, R.M,S,, eligible for promotion,

6 Thé‘t in reply to pax‘agr'aph' o7 of the writ

petltiou it has alI’Oady been stated that uo questdou

of ameudmem of rule 272-C of the Poslt & Telegraph

Msnual Vo,IV arises as the said Manusl contains ouly

admmx,k trative jngtructions which ceased to he
operative gfter the rules

19 of the Gustitution of India in 1977,

o7.Thet in reply to paragraph 28 of the writ
petition, it is stated that there is mo Teasom to
suspend- the operation of the order db, 12,11,197

and order dated 20,10.1979 régarding the promotion

of Sri J.K.Rahul gud the rever slon,af the petitioner

s 4
as oppo site party no,5 hag been promoted complying

mth the st g tutory rules for promotion to the post

of 4.5,
S.R.M. and the orgers in that regarg are legal |
a

ralid I‘-)e padi tiDI] eI WQS IVOIiLi .S a AS t b
v P (]

of bh@ SZMBO RN g
I,
[

The departmental Promotion:

have been made under Article



[P

%“ Ni@ 7
10,

Moradebad Divislon, Sgharsmpur who had only made

a sorl of locel arrangement,

28,That request made in paragrsph 28 of
writ pelition 1s neither jusitified mor called for,
Ag such the stay order ip generel tems, if passed,

would create g lot of diffkeulties sud the work of

the depar tment will &lw be hawmperad,

2D.That iu reply to para g rgph 30 of the writ

petition, it is stated thgt the depouent hazs mo

knowledge alout the allegations made in para 30 of

the writ petition, It is also not kuown that on

what basls forty point Rogler has been challenged

and in what terms the stay order has beean granted

by the Supranev Court,

30,That in reply to per sgraph 31 of the writ
petition, it is stated that g separata counter
affidavit @b, 14,12.197 hgs glready been filed, Tt

may further be ststed that the petitioner went away

on leave hefore the order of pmmotigi\z'cf opposits

pafty N5 was passed and I_xe has beelal extending bis
leave and dld uot report on duty, The opposite verty
W5 assued charge ou 26.11.1979; Later on the
petitloner has alse been promoted as A,S,R,H, on an

adhoc basis by meno no,  STa/ 197-XA/ASRM/ 79 /8
dated 4,1, 80, ‘ ' |

31, Thgt the deponent ig advised 1o stzte that
1on Lhe L e 1
nene of the groungg vakan in tye petitisy, are t '

‘ DRI U o Slable
liable to pe reject g,

[

And the petition 4,

DGpanénk/Ej:’ e




5 \
" 4 11, \q/
SZ Qﬁv j ,]N Q‘ ;:ﬁ‘;i Q\n.

I, the alovengmed deponeut, do hereby
verify that the contents of paragraphs 1/‘2, 10,4 3 *0,27
of this court er affidavit are true to my own

e — p %] . L’ - ' - ﬁ/
v - kuowledge, these of paragraphs - 3,4 Z /4,12 18, /18"
22, 22, LS auw_o 50
. / “
\ are tru@ Lo my informgtion derived from the records
ya ya
and those 0f/3 /4 /7, 2/,23 24 26,97 29 aud 5/
|
X aT® based ou legal advice, I part of it ig felse
; and nothing mgterizl has been co ucesled, so hélp
| me G d, “
- Ppk ‘.
et N -,f:é“,f,;; L ' : '
- . JwLo»/(Q
=2 - oL Luckuaw Dyl eds Dgpmzent. -

| 1 identify the depousnt who has

- - gigued before wme,

Dlamly gffirmed before me on ‘7/‘1{610

gt [ yS awma/pets by Balivant Limgh

t’n% a@oan@ut Wm i idedmt'i@,d by S Rakes
‘ : eoh-Kuwer, Advocate,

I hc}VQ‘ s a,s,m‘wd mysalt by exs miving the dsponent

that he undersizuds the contents of the affidsvit

which has besh Tead oul and explained by wme,

2 kywod

s

70/2@4

.\ B | J Y W B

'r
}.
|
}



3 Methea ae _
‘ (ijw,}/ﬂ%’?é ' —=dhnd of racruitmanﬁ; age 1imit
: | age 11 s QU

| (To b3 publighed iu Pal t II,Ssction IIT Sub-Sec

In uh@ H{m‘blﬂ High Gourd of Judicatur;:; at Allghabad,

Lucknow B@uch, Luckuigw,

;o kKK
Cwrit petl ‘i;-"; n Mo, of
B,P, VeTma. ces o P Petitioner,
versus
Union of Indlg and others, ees  OpDoParties,

®

Arngxura Al

.

iw(i)
of the Gazette of Ismlgw

No, 4/1&/76— PB.IT

Govermment of India |
yinistry of Coumhnications
Posts and Telegraphs Board,

Dzbad New Delbi | Dsted 27th Dec.1277

110001 the o7 Dec, 1977
GO'SORG‘
In exercise of the powers couferred b\y the provieo
to article 209 of the Cousgtitution, the President hereby
mngkes the following rules regulsting the methad of
racrui twent Lo the posits of As sei sbont Superintendents
of Post offices gud Railway Mell Se rvice of the Posts
and Telegraphs ‘Department under the Ministry of

oumuid cations uemely -

1, Short tiitle:

1o Thege rules mey be called poshe agnd Telegraphs
Agel sbant Sup@ grintendents of Post Offices and

Railuay Mail Service ‘Rectuitment Rules, 1977,
2, The gheall c:-:smfa into force on the dste of their

publicption in the official Gazette,

2. Mumber of poshs, (lassification aud Sep

The number of posts, their clacsl fi(,‘,

of pay atischeq i;h@r@t@ o %lid'&}gggle

C"hﬁll 1:) 3 N ]
colums 3 to 5 gf ¢ ? 38 specifieg in

A
rules, 1@ Schedul e amexed tn these

ﬂllff} C%tlgno Etc

Crut iy ./,ff
M ]f 1 ‘ <!

The methn g nf ree;



S | b

W

. gud.othsr mgties coimected therawith shall be as

gpecified in columns 6 Lo 14 of the Schedule afersseld,
4 DLM ’"‘é;.i.%;ﬂ
No persl -

a) who h 153 eut erad into or Cﬁ!l@fi}racgﬂad a marriage
with a person haviug ';-: s.pgusgg \]_iving, or

o

ﬁ-h
<

oy by who, bavilig a spouse living, has enltered ixlgg'

or cantracu ad 8 marrizgs with any pers 01y
ghall be @11 gible for appmnt.mem to any of
S ' - | the eaid posts., Provided thm the Cent Lral Govh,
may, if egtisfied ihm; guch marriage 1e permicsible
| uudw the persoual 1@‘5" zppliceble to guch person
A - - ghd the other party to the marriage snd thers are

)

>

\ : ' o ther graunds for so doing, exenpt any person
| fmm the pperation of this rule..
M E: Q (\V : . ) o . 7
7 &36 | ~ wmerethe Ceniral Gav;,mmamu. ig of the @pﬁnmn
o #
( thet it 1e mecassary o expedient =0 to d, it way,
py order end for Teasoils to be recorded in
':;k. e writing relsx any of the provisions of thoeg Tules

),‘
l

with Tespect te any cless oT cztegnTy of pereous,

\a‘/‘{ 6 . _Sﬁ viiigl: ' A

<

Mothing in thege rules shall effect regervetions
/} . @‘i}d Sr‘i}‘har cDIlc@&siﬁIlC‘ r E}q\lil’ @d t‘i} bﬁ% ’QTQVi d@d
T for ¥he Scheduled castoes, the Scheduled Tribmes

gud other cate g@r‘i@s af persous in accordgnce

&

with erders issusd by the Central Govermment

from time to time in this Tegard .

| Q%\wmfé\ sr00% R




D et . ) . " S,
A : . ! .
- \AW . . Annexures A =2

| . b
¢ . . , . ) In the Hon'ble High Court o7 Judiczture at Allahabad, an*:cs Bench, Lucknaow. \\AHH\\\
. Writ Petition No. of - =
N , : :
: e 3 . i, . Mame of Personl Date of Whether § Recruit | : M, T
;mmmmkﬁcwmmmmHa { mkaapﬁ W Womde X ﬁm&m)‘ w.muvowjﬁmaa I appoint m 5C/ST {ome nt «‘mwmjmwmﬁw i ‘
from previous i ment i Point. { ﬁm%%waw . ment. .w if no X carried A of appoint m Remarlc g,
Ve s TS . i Year. m | reserved W I ) W say 1 forward ing H
s.C. | s.T. : 1 I' for sch. y : W neither § S.C.1 .m;.w Authority
{ { X f mmméo\wnrm ) " m i i i
_ : { I Tribe. > i X i
. M .o h e}l’."i
1 2 3 4 5 6 7 B 9 10 1 12 T
1973 1 se Jagan Math Ram STA/197XA/  SC - This nakes
. . : , ASRM/T3/2 ‘ point nmg 9
| , _ ] _ _ 13.9.73 : of 1973,
" T 1974 2 J.P.Garg T STA 197XA/ .
¢ . ASRM/T4/2
_ . 15.2.74 )
, N
= 3 , .P.Bhargava S5TA 197 XA/
Jr : ASRM/T4/2
NnWlmcsNh.
4 ST . R.N.Gupta do. ’
(\J 5 dhuwaneshwar Misra do . .
A 6. V.N.Prasad do
- , yf i I m,m. undaram do
¥ ~ 8. 50 ol ke B . "
) 5 m4mw:m@?07m3rmH do
9% R.K.Shukla do s

. . R.C.0ubey do. o A
E.l.Jaisal do. 5¢C . ﬂjecjmwrm,wﬁﬁg

Jaswant Sinch
-1

. A S.N.Lal . *
5C B.D.Sharma

F.:.upjaj
R.K.Bullagan

-3 LA
(S 5y QE= Y]

™ /m
o
t —_
1
.
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N = O
*
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{3 -
el
Sy
~J\O
-
~
™I >~.
\\
b
3
o]
(%)
)
"b
-
3
-
.
[}




o

AR
\\

Mﬁlllllil{i

m. u .N.Q Cl @D
P j //w
B.N.P.Tripathi 1.12.75 Point con~ T~
- _ into S.0. T erg
— . %msw of 1o~ In
' Sri 35.85. UTHWN 78 3.
mvnowjrma ﬁLMHw.
B.R.Prasad 9.12.75 S.C. This make s
i no.14 of 1 Doy
B.B.L. Srivastava SF&#48%% i muUVWFJW
»mmmmmmmm
gEF28% ...Wﬂ . b
S.P. -Pandey 6.5.77 )
B.S.Srivastava STA/19TXA/-
ASRM/TT/2 -
dt.29.12.77
A.P.Srivastava On deputation to P&T Directorate as IR
foregoinghis Uhojo&wo: as ASRM vide this
office letter 197 RBA/ASRM/T78/8 dt.7.10.78
M.P. Gaur -
Bhagwan Umm ‘ o S5.C. This makes pg.
M.C.Tewari . CSTA/19TXA/ASRN No.22 of 1977710t

. . 78/2 Dt. 11:7.78
J«K.L.Srivastavea .

R.9.Lodhi

R.B.Sing

Kamleshwar Singh

R.S5.Tewari STA/197 XA/ASRM/TS
llm Q.ﬁ..v N.N..A.Doﬂm

5.5.Dhusia e SC

This makes gooq
gurd point no,ny
by noz<mﬁnpo:n3
to $.C.)




N 3.
@ '

) . N

/ T
1 2. 3 4 5 . 6 ) 7. 8. g. 10 11 12
x}.’[}l]’ll‘.

Une_ 28 One 1979 32 * "5.P.Bhatnagaxr ’

(1978) {(1978) . : _ .
Fitled oo gy 33 R.C.Tripathi  STA/197-XA/ASRM

cl. 0¥ (1978) | . 79/8 dd. 30.10.79

o I e B ¢ i\ @ . R - . )

Rahul 34 * "R.S.Gupta- . :

35 J.K.Rahul .- : 5.C. ) . This make g
.. o . . point 28
. - 26 . 5.C. 5.C.Pd.Gupta . :
-7 (on ad-hoc) .
~ 37 * 5.K.Gupta
; - - {on ad-hoc)
. - _ 38 s
VAW | 39 |

40, e




ucnawpnwOJanﬁm
Mail

of Railway

Service.

S.Mo. Name of Post Numbeaxr
of
Pos-
\— . NC u'
1. Assistant 354
, Superintende snm
/J\\ of Post Office
( .
NI fruruxn 'ij.ﬁ Nwo

It

[
:

Classifica
..ﬁnm._U—Jo

on~baz 4-nr

inistevial
Group - [

wdg -

—

uoro:cwm

St L P e e .

(] -

Scale of pay
5.

fs. 550-EB-25-

750-EB-30-900.

Whethe
Select
post o

H o

on

non Selec

“~tion pos

—— o

O’

Age
Limit
for
direct

recruits

7

Not
applica
ble.

- -

.
3

Caontinued

Educational

and

other ¢:mHH ieat

reaul red
re rHCHwa.

ion

for direct

B

Not

applicable.
-do-

o e o




. ,y
_ . Method of
Period of

N

In case of

@O

Circimstances -

P

If a departmenta -

v ¢ Whether age o robation Hwﬂhcrnanjw HmnHCHﬁSmﬂd Uhﬁamwpmﬁ nwaﬂPﬁrmm MMMMMCWJMMM?M_ = 7ie
v agd gdacational SF oam i whether by by promotion/ exists, Er...Pm is to b S Aon
QWMHMﬂwnm.; thoany. dircet recruit ‘deputaticon/ its composition -8 0 be consul + g
. S o ! . in making reciouy —s
prescribed for ment or by pro transfer,grades o — tppe ent
direct recruits motion GW.U< from which n .
will apply in deputation/ promotion/depu-
the cas=z of- ’ transver and tation /transfer
NIOMOLEEs . am%ﬂr:&& ge of thers td be
. vacancies to be made .
ﬂ.hw(m by veriuus
methods. .
. 10 11 12 13 14 .
. .- . . ® ) - ) . . l/l’)ll.
Mot applicable Two years. . Hy Promotion. Promotion ﬁﬂaz.zwmij 1« A.director of Not mﬁuwwnmﬁ,ﬂ . i
. Selection Grade II Postal Services e.
/J\ officials rising from to be nokinated
the line - of inspectors by the Fostmastea

Thegeneral
n

\ -
L _U e,

,gzma;w.so<mﬁjam3d of

Je
g zoma Maya Pu
(lear Rejouri

@Hamjvzmz

S

e

T

& : of India Pre
Industrial irea
Delhi-1.

©
6]
o

aon the bas

of Post UOFffices with General of P+ there
two yeaors regular s= are no such officexrs *
service in the grade the Postmastrr General.

is of

seniority cum- ” 2. ajm,mﬁowﬁ w Officer
fFitness. o&.&:m wamamw or

Railwayllail Ssrvice

side, Preferably a

Dirzsctor of Postal

Services to be

— nominated by the
Postmastzr General. *
- 3. A group. A Officer of
o~ Telecommunications ,
side
-
Promotion from do. . o
Inspectors of Railway R S
fail Service with three OM@.@&@)XV?&ﬁ
vears regular service GATT (O T FTANER
in the mimam on the e;l,zéznwiiém
basis of senicrity cum v ‘. vk £ ko,
fitness. 4 Paniwani ) Ko Vo\.&@
pmmﬁﬁmLWWW@mmwu mm:mamw ?&u v Q\QB%Q v ek

[ i wE




TR T e R T b T o P L S N :

y\ - Iu tha Hoa'ble High Ourt of JUdiC&'tUI‘EE gt Allshelu C},

Lucknow Bench, Luckuow,

it petiti ¢ n No, - of 19

-BOPOV%X.’H}@'\ . L] soe PE"E ti iar,

Union of Indig and others, vee Opp.Parti es,

Aunggura Mo A-TIT

Copy of Comm, No, 26 ,:.0/79-3?:8 I dated 23 Mey 70 From
o/0 Director Geusrzl, P&T New Delhi adar sﬁfad te the aAll

' ’7 . Heggds of Circles and otherg,
' : o . sk okok ok
\ .
Subs Ragervetion for Schedul ed Castes zud Scheduled

Tribues in Services Carry forward of unfilled
reservations and @xnha;msf% of reservatinus
between Scheduled Castes wxd scheduled Tribes
in the third yeat,

\ sir, v
7673% I zm directed “%;. forward a copy of Mini s‘gry of |
Home Affa ;‘ira, Depgrtment of Pergommel and A.Rs 0.M.Ne,
VN 36013/2/7% Bett(SCI) dsted mma april 1979 ou the above
" . nentioned SUb_’) gct for your infommgtion gnd guldance, The

copy of 0.1, dated gﬁ"b%gmm arch 70 .referred to therein weas
cireulsted with th is 1et ter Ns"..”C/lQ/’?O B I as't@d
oond June 1970 .

[

nd versgion of the O, M dated oud April 1879
also enclosed,,

Ze

s b
©» F‘

Yours faithfully
sd J.. Panjuani
.J;.Hx‘ b.ml‘@(}u@l‘ \;'ﬁ&@? l (SPN)

mpy forwerded for informgtion Lo

SPB II ST W(G CSE SBA $G 806 T & IT CHG Ingpection /IF &
Admn sectien of the Drsctorste
Guard file,

. . | o Sde JLI -Pauj wetd
Q7” . e ) ‘ ) ASSB'E: IILL SCaC}Pl\Tgﬁeral (@N)
Y i L
(€3] i | 26 ) W e
_ Py © 101 -10,36013/2/7 Bgtt (5T dated the opg
- ApTil 197 from Mnigtry gr Home gr: ‘
J , conecernad e Afﬂ‘ﬁlf,g,

B " _ TR Y g




e

o

- forward vide uote (2) below pare 1l

e o F

Subsg - "'{.;ss,efvatmu for scheduleq cast®s and scheduled
Tribes in gervices carry fgrvvalz"d of unfilieqd
T age

rvation and exchange of Teseérvation between
SC aud 8T im the third yegegr,

ok ok

The undergigned ig @r ected to refar to paras

g 2 and
3 of Mintgtry of Home '

Aftaa,rc 0. M. Ne, W/’S/G&Estt( 8cT)y
dated 2 ,J.’?O @ccarcing To which while vacenct @s T es arved
£or SC gaud ST are trested ss reserved for the respective
cammuity only, SC ceudidatas ars slso to be congldered
for app@iﬁ%n&‘nt agzinst a vacaney raserved for SC
cendidates where such s vacancyPaseswad for SC sendideiag
could not be filled by & SC candidste even in the thira
yesT m shich the vacglicy 1g caz’r:i.ad forward, Thisgs

grmngﬂma ot lik eid s@ aley in the case of vacancies reservel

for ~C, Further if sc/al can{ﬁi dat es are notavailable for

$C-euid 1-54k 211 the vacaucies the older cgrried forwsrd
vacaticles sh@ulc] be filled first aud the lster vacancles

which have been carried forward should be further carried

1 »f the Brochura on
regervagtion for SC sud ST 5th ad.ii;ién, 1978 Ingtances have
com@ ta 'E;hé nptice of this Department where m1 hausrh
here wers carriad foTweld Tecerved vacglcies for
sle in the third vear 1,8, they were xchangeable in

favour of -3C, such vacalicies wers being tregted as lapsed

without edjusting the SC cgudl dat2s whe had Lecome
gveilable again J‘”‘ su ch v.s;adanc:‘i,es. Te‘ cit 2 iu- ghances,
thers u,,am 123 vgesmeies reserved for 5C and 24 for ST
under’ q;m sppointing gutheri Y. Twc,uty twolf the %4
vacsticies Tor oF had bz carried forward to thelr
year of Tacruitment gud were thersfoTe, exchaugesble

,,,,,,

in favour of 8C , There wer2 gelually 23 3C candidates
available againgt 13 vacaucies reservad fop then (sma
no ST candldat es wers svallable), TI 1@ appoluting

- oy
authority propesad that only 10(23-12 )

7 . um]um SC candidat e
may b2 adjustified ags)

st 10 of the of

| 22 gxchean o
Teservad va cattcias aud i a e

sT cCeTTrie a f:ﬁ 7 e 1'7 .

: ] :? V@Gﬁij ]
d iy i?b@ {;gi‘pé oo qll] G f'




‘o-..l ’
.

gs lapsad, The interpretation of the orders sought
¢ be made i‘;n the above mauner by the sald appointiug
sutherity wes nol correct and this wos pointad out
to it Ly the Commissiouer for S5C aud ST aud Ly this
pepartm aut, The corract interpraiction in such case
is that the 2%ag of the 23 of Sc cendidstes should be
first ba sdjusted ageingt the vacancigs for T Carried
forward in fhe third yesr and the rean;aining' one SC
\7/ czudidata L2 adjusted against one of tha 13 vacancies
‘rasarved for SC, Thus, moune of the carried fbrward
\) vacaucigs for ST should have lapsvad in the case cited
‘and the unulilised vacancies i,e, 12 rzasarvzgd for sC

\ | would be carried forwsrd, It is reguested that the

i ’ correct iuntempretstion of the orders as indicated abova
e(\ may b2 kept in view when auy such cassg arlse while

mzking recruitment agsiust reserved vacauciaeg,
Sd/ --- K,Dey
Dgputy Secretsry to the Govi of India,

| . 1. All the SP0s/P0's ] |

4 R 2, " " SSRMg/SRIs ) in U.p.Circle
oy - 3, Thg Postwest=r Luckucw/Kaupur
s o ‘ 4, The Sup dt P, 5 DeyLuckndwi/Nahanasi

: é%\// 5, The Supdt Sexls & Forms Praesd Aligarh,
» i) 6. The ¥gnggsr Mall Fotor Services Kampur

7. The Director Postel Accounts UP.Lucknow,

o , §PA/ A= 23/Y/8 ‘ #xx  Dated gt Lw the 7-6-7

Copy forwarded herzdith for favour of iuformation guidanuce
and nacessary actiou,
Sd S, B Srivastave
for Postmgster General, U.F.
Gopy to: , '
1. All the Officeérs O, Lucknow
2. All Reglomgl Director Posial Lucknaw

3. Office Supdt M, Luckupw
4. The H,C,,8TC, Section O, Luckuny

o The H,C, &D,Cs 8TA, sectinn Oy, Luckhaw
(\)q‘)r\/_)\/wb . File lio, TA/A, B/ 0P/ 8 e TEE

_— 50y SeBySrivest vs

for pg stmastsr Genera] U.p
. - ’.,"-—-, *« @9




S )@V (0//\/3

\ , In the o 'ble High Gourt of Judicggurfa at All@ham

Lucknow Ban ch, Lucknnw,
Kokk : ' -

writ petitisn No, = of

BeP o VEIma, cos . soe Petitioner,
Versus
Y/ Union gf Indlg and others, ... - Opp,Parties,

aunexurs N A-1IV

Vacauici@s regervad for scheduled castes and

schedul ed Tribes would be trected as. reservad a7

7 . the raspective commuidily only butl scheduled Tribe
Q candldates would sles e congiderzd for gprointment

&y 4

ageinst g vacatcy Taserve for Scheduled Castes

caudldetes where such g vacancy could not be filed

6rsL by @ Scheduled Czsbte cpudldate @ven in-the third
o l : year 1o which ths vecanecy ig carried fom,apd,
' N Thig arrguganent will likewise spply alseo inm the
cagse nf vgegucles reserved for Schedul ed Tribes,
(ﬂ@wﬁ 5 Sxtract from Office Meno No, 27/25-62-Bgh( 5CT)
oo y ‘ _
| q( ,[ d2t8d 25,8.190.
" . : o
.-i : - ' kKA KK

N7
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IN THE HON'BLE HIUH COURT OF JUDICATURE AT ALLAHABAD
‘ SITTING AT LUCKNOW

C.M.Application No, 7485 of 1979
In re:

Writ Petition No, 3385 of 1979

o oo % R
waAwmmWO%

2 fé \

: :;1? *Su HIGH COURT - ‘
! &A%LAHABAD o

& ]

Sri Bhagwati Prasad'Varma --- Petitioner
Versus
Union of India & others . - Opposite
] Partles

Qougter_éffgdavgt of Opposite Party No.5
| fo ggg Stay application

I, J.X, Rahul, agad about 34 years, son of
nggggzuzz: /QW%~ , preSently working as Asstt, Superin-
tendent, Railway Mail Service, Saharanpur, residing
at Mohalla Pathanpur, Saharanpﬁ;, the deponent do

herely solemnly affirm and state onioaﬁh as under:

|
|

1, Theat the deponent'is the Oppﬁsita Party
" No., 5 in the above noted Writ‘petitﬂon, and he has
gone through the stay applicztion as wall as tha

Writ petition and has understood ﬁhe
thereof,

contents




[ i RS S - i

L e, A;j{j | @&>%7, a

!

Ca - | o

*®
Av}
*e

2, That the deponent was promoted to the post

onAsstt’ Superintendent, Railway Mail Service by

‘the Opposite Party No 4 by his order dated 30th
/ October 1979, The deponent wes promoted from the

' quota reserved for the scheduled caste candidates,

3. That the aforesaid promotion of the deponent

was ordared on the basis of the Roster maintained .
v ' oo L

! by the Post Master General, U,P,, and the in the

‘mdaponent's 17—
same promotion order/posting was done at Saharanpur,

Vo 4, That in pursuance of the aforesaid order

 dated 30,10,79 the Superintendent, R.M.S,, M,B,
Division, Seharanpur had issued the impugned order
daﬁedv12,11,1979'whereby the petitioner was reverted
to his substantive post as the deppnént had been
posted as Asstt,Suﬁerintendént, R,ﬁ;S;, Saharanpur,
the post which was being hald by the petitioner on
a purely ad hoc and local arrangement'basiag which

/ was'méae by the Suparintendent, R,M.S., M.B Divisdon,
Saharanpur, and which stood superseded by the aforesaid
prombtion order issued by the Director of Postal

Services (Headduarters), U.P,

5,  That on the basis of the aforesaid promotion
order dated'30th October 1979 the deponent was

i ' relleved from th?//gst of Inspector, R ,M.§, ,Bareilly
_/x - “__arg

, on 6,11.79 after handing over charge of his post

to Sri V.V Pande in accordance with the relieving

order dated 3,11,79, & true copy of the said reliaving




order dated 3,11,79 is being filed herewith as

o
ANNEXURE No,E-1 to this counter affidavit,

6. That from 15,11,79 to 25,11,79 the deponent
had remained on leave on account of the serious
illness of his father and on 26,11,79 he had assumed

charge of the ost, of Asstt Superint dent R.,M.8
g =P f P 5

e e el

Sabaranpngﬁ The deponent had recelved the key of
the Almirah of the A.S.R.M., Seharanpur fxmm through

‘the head® clerk of the gffice of the Superintendent,

RM S,, Seharanpur, Similarly the key of the A S R,M,
room was also handed over to the deponent in accord-
ance with the ordér of the Superintendent, R.M S.,
Saharanpur, and as such the office of the ..\.R,M

is also being used by the deponent and he has assumed
complete charge of the post‘ovasstt,Superintendent,

R.M.S,,Seharanpur with effect from 26,11.79, A4 photo

| Stat copy of the charge report is being filed herewith

as ANNEXURE No,E-2,

7. That so far the deponent has neither been

~ served with any copy of the stay order and nor he

has received any intimation about any stay order
having been passed by this Hon'bla court,  The deponent
has bean served only with the dﬁpli@atas of the

stay application as well as of the writ petition,
which too are not fair and legible, and as such this

counter affidavit is being filad only in reSpacﬁ
of the Stay matter

8. That the deponent is advised to state that




Py

- Dated : Lucknow

<aothe impugned orders have already been implemented

‘ remains -
and given effect to, aaé:as:sanh there/hxzxnx no

justification for staying the same, and hence the
stay application is liable to ba rejected and the
stay order, if any, is liable to be discharged,

Dacember 14, 1979

‘ I, the above,namad-deponant, do hereb¥
verify that the contents of paras, 1 to 7 of this
counter affidavit are true to my owh knovledge

while thoss of para, 8 thereof are balieved by

"me to be true, No part of this counter affidavit

is false and nothing material has been concaalad

DEPONENT ’

uO help me God,

- Dated: Lucknow

December 14, 1979

From the papers~produced by the deponant
T am{satisfiéd that thérparson_making this
Qoumter affidavit and alleging to be Sri
J. K, Rehul is that person,

‘Gierk

- Date{\&(x\z,Iny“ to Sri 8, Jilani, A&vocau

Hibh Court




Y
D

Solamnly/ai‘firmed before me onW 12,79

.atqlné&m /p,gm/by gri - J K, Rabml the

deponent who is 1dentified by Sri Iv’ohd,
Sayeed Clerk to Sri Z, Jilani, Advocate,

High Court,

I have satisf:.ed mysalf by examiniing the

deponent that he has understood the contents
of this counter affidavit wnich have been

read over and exp‘lained{ to him by me,

ﬁz,m éRW - |

Oath ©ommtissioneér
High Court, Allahabad
Lucknow Bench.

- AP lesa -G

c@%\. \\\:«‘K?ﬁ“




v
s Y,

IN THE Hon' BLE HIGH COURI OF JUDICATURE AT ALLAHABAD
: SITTING AT LUCKNOW,

C.M, Appn, No, 7485 of 1979
In re:

Writ Petiton No, 3365 of 1979

sri Bhagwati Prasad Varma * .. Petitioner
AVérsus

Union of India & others, | --_,Opp;'Parties;

ANNEXURE NO E-l

Indian Posts«& Telegraphs Department
Office of the Superintendent RMS 'LW' Division, Lucknow’

~ Memos No, B-1 /3/¢c, dated at Lucknow the 3,11,1979

In pursuance of PMG UP' memo No, STA/197-XA /

AEEM/ 79/8 dated 30.10 79 R thﬁ following postings

are hereby ordered,

| sri J K, Rahul, IBM Bareilly RMS, ppomoted

and postad a} A SRM Saharanpur RMS, on tempérary
officiating basis, will be relieved by Shri V.V Pandey,
TRM LW, 2nd, Sub-Dns Lucknow , vho will held joint

‘charge of IRM LW-2nd and IRM Bareilly RMS sub-Divisions

without any extra remuneration till Divisional arraga
ngement is made,

Charge reports should be submitted accordingly,

, Sd/LM N ,Sinha,
. S?perintendent RMS
W Division

uCKnoW
3,11

LJ



Copy tos o
1, PMG‘ UP Circle,'Lucknoﬁ (STA Sec)‘for~inf0rmaton.”
2, HRC RMs e Divisioh,ﬁﬁucknow:_. '
-3,-4;AHRC (A/b) {ﬂW’ Division;‘ﬁucknow

5, SRY ‘B! Divisioﬁ,saharanpur,

6. SRO Bareilly RMS .

7-8, Officials concerned,

9-10 Personal files of the officials concerned,
11, Office “c’Opy

12-15 Spare,

- True _copy
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Q§§> IN THE HON'BLE HIGH COURT OF JUDICATURE. AT ALﬁAHABAD

. STTTING AT LUCKNOW
v , _ C.M,Application No, 7485 of 1979
: ' In rep -
O, ° Writ Petition No, 8% 3365 of 1979
VT Sri Bhagwati Prasad Varma ~ --- Petitioner
L " Union of India and oth8F§"S --~  Opp.Parties,

AN TEL:EGRM'HS Dspm'mtm.
. o zmmu BCSTS AND " s ,No -
. . E . | CHARGE_REBORT,

& - Lo
A ' ‘Lertified that the cheroe of s/v(tar Q.SK.M A-?‘(LWM /zg
a mGéH&fQ{‘b# mocvnoqo sese be o.oog'occtoocooo.oocco-btn '
8 YR LR L
‘; 1}4 MQCGOOO'CCCCC Pagre:] A Awmie‘:ojoc'coﬂuﬁ . )
3 .oh ?o..¢¢obuv]?ccv-ceofcrﬂ0f‘ﬂ /M in at:comence with the ( | 3

mema No, ...‘Jﬂ C-J.ﬁ&ﬂﬁs’f'om the 1?’..1"7‘1 SRtk &gu

. e o : - %ﬁm Oescer .
o - Relieved Officer’ o o . : : S T

S 44 Copytot- Haa '
‘5”2@- ! ,h ¢ o %H' [ WP ¢ MJ& '5 e L. B bvolimed”

L , : (Me) -
MM{: L b s am Lw%LMMW
u(g\,u}) WM - 97- S&M e B Am@rs

~ / -7' M;;‘Q.,&,g% . - 9}‘ ' 6060'600 !f
S\ /
.\,u\,\\“\\q)
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> % ‘ " | m ( . | ] f ‘ .
’ ‘1t is, tnerefore, prayec that this
‘ Hon'hle coullt may kindly be pl@aS@a %o condone
| . the dslay in filipg ‘the counber affidavit, and
, 13 g filed herewith may

.

e ‘ ‘
—~ : . | |
' ) ’ v -

’ y: 0‘ i A .
N ) . v‘ .‘ L
~ 7 JILANIY. .-
o Advocata, o
Counsel for the Pativional.
: , ;
. . : o
. . .
5, - - - J + . N N .
ﬁ;;@d; Lwcknom_. S N
v . Q B ,
« 4 3 o s e a 9 19C_)O R | m
*
L3 l.\
'y
L %
| # / E} t
' ) P{ ! #! LY
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I THE EON'BLE HIGH COURT OF JIDICATURE AT ALLAHABAD
SITTING AT LUCKNOW / | \

Writ Petition Wlo, 3365 of 1979

) 3
e i e A

i

<3
A Y e P A P A\ P PP o g v i ;

N N PP e 5 e e

t

Bnabwatl Prasad Varma --- Patitionar

Versus
Union of India and others --~ Opp, Partizs,

Counter affidavit of Opp Party Ho .5

I, J.X, Rehul, aged about 34 years, son of
Sri Chauthi Ram, Asstt, Superintendent, Reilwey Mail

Service, Saharampur, resident of Mchalla Pathanpur,

) .

Saharappur, the deponsnt do hereby soleunly affir

and state on oath as under:

-

Thet the deponent is the Opp.Party Mo, 5 in the

1
above no@ad Writ patition, and as such he is fully

cafversapt with tmﬁ 1$ct of the cese The dapo t

nas gone thpough the WIit’patitiom and he has understood

the conbents Thersof,
o i o+ "[‘_','! o a0 1 o L«'; R TIE T t AJ""I' el
“ Lnat thg cond Cant s oi para, QL Whg «T1l pea LLLLON



L

N . : L , ‘\J\

3.  That the contanlts of pare, 2 of the Writ

pativion ars also not disputed,

4, Thet the deponsent has no definite inforwation

[
to2
0
<
ct
ct

he contents of paras, 3 and 4 of the Writv

=
)
o
H
1..!»

L3

Oﬂ, and as such the sameé are denled as stated

. That with regard to the contents of pars, 5 of

o ~ the Writ petition it is shalaed that the said Rulae 272-C
of the Posts and Telegraphs Menual, Volume IV is not

”(z“ : & statutory rules, as allagmd in the para under revly.

’ : ) e & o N Pt et b da L . & _v? s K]
ﬁ. It is further submitted that the said rule 272-C is

or reservation

¢|
{‘.)-
ﬁ
&g

5 o subjact To tha various orderg nrov

in prgmobion LOf uh? candidetes belonging ve schedulad

3
;]

castes and scheduled tribes, lssued from Lime to tims

Y

ardance with A”ulc»61335 of Tthe Constitution of

E—la
—
psi
""’}

H

3

p.
L]

o

\ 6.,  That the contents of para, 6 of tha Writ petition
-~ may be verifisd from the said Posts and Talegraphs

Mamal . 3

s Tagirds paras, 7 and 8 of the Writ

o

i | 7. That
' petition it is stated thé% %he'critaria of seniority-cum-
fitness is & not appllcablﬁ to the uQﬂPdulﬁd castas

and & chaaulad Iribaes candidates vms a-vis ths gensral

candidates although the sald critaria is applicabla

amongst ths ganaral'candidatas as well as anmongst tha

schaduied casbes and scheduled tribes cugdiaaﬁas anongst
themselves. It is, therefore
the seniority plave any preferantial part in

of general candldates as agal inst the Scheduled castas

M

Cﬂ.LULé .



¢ D g .
8. That the contents of para, 9 of the YWrit
petition ars also deniad as statasd, The petitioner
we.s never promoted to the post of A8 RM, by any

-

competent authority in &ny capacity whaltsoevar, As
a matter of fact the petitioner had heen asked to look

PR A Fate " o BT s o “ [ N e r
after the duvies of & 7.2 .M, also on ths Dagls of

local arrangement,

% e a - " e 3 . R .
9. That in reply %o para, 10 of the Writ petition
it 18 stated That for tha nromobtion of & 1j711@0 castas

“ e L 1 tow

haduled tribeg candideles the seniority of ganeral

(o
0
Q
¥

o

(R
5]

candidates i1z no bar and it doss not come in Their way

of promotion from ths reservation Quota

Fal
L

of the schadulaed casts bﬂawaat%s is to he =zeen amongst

themealves,

of posts of 4,8, B M, given in the para, undsr reply

11 That as regards para. 12 of tﬂﬁ Writ patition

it 18 statsd that the Uatiulonar'has algo been promotad

to the noét of t,ﬁ,E I ‘ﬁy the Diractor, Fostal
Services (Hea dguarters) by his orﬂev dated 4-1- 1uo0

on his due turn, & true copy of the petitioner's

3

promotion order deted 4-1-1980 is filad herewith as

had issued tha posting order of ths pebtitionsrT on

3]
¢!
Q
(@]
=3
o
o4
3
[¢)
D
o
1’_3

-1-1980 and in nerawlth uhu petitionar
hag aven joinad and Taken charge of

3

in place




& . im

e

patiticn ara &fSLlUb&lV incorrect and hence d@ﬁled

on 8-1-1980, True copiss of the said posting order
A

ohe

petitioner are filed herewith as ANNEXURES No, E-4

12, That the contants of para, 13 of the Writ
petition are denisd as stataed, It ia submitted that
by M H,A, 0Office Memo, Yo, 1/12/77-“Su(0) dated

11.7.68 and o, 7/40/GQ-@ t (8¢ ¢) dated 85-3.70
and Depariment of Personnel & AR, 0.,M, No, 10/41/73-

Est(§c,T) dated 20-7-74 and No, 36021/7-75-Est (va*

dated 25-2-1976, 15% and 74% vacencias of the pos uw
LO“be filled up bv promotion ware reserved for the

13 That the contents of para, 14 of the ¥Writ

‘reservabtion in faveur of the ﬁdﬁ@ﬁulad cagtes and

3,
&

scheduled tribes candidates is perfectly in accordance

with the provisions of Articla 16(4) of the Constitution

5

of Irﬁiaz)and ags such it cannot be termed uO be an

undue prefersnce given to the Scheduled caste and

Schedulad Tribes persons on promotion posts,
14,  That the contents of para, 15 of the Writ

ion arﬂ also GLJLPQ as stated, As already stated

né Telsgraphs Manual, Volume I3

is not at all = statutory rvl@,.ﬁli the same can e&X

s
"?3
‘_l.

)

ru¢p 2.0 of the Posts

[63]
[

¢leim no preferance over tha aforesaid rules and

notifications issued from time to time in connection

with rasarvation of schedulesd cagtes and schedulad

 Tribes candidates, (ét‘is, therefore, incarract [s)

say that the notifications laying down I ugm"vau&on
’ I

v
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%S%gﬂw -R§S%3 \ | : Gﬁa

v 5 o

; 4 H

A . . . ) /1/
" " +

in promotion are ultra viras or ill@ga%Q ' i

™

15 Ihat. the contents of para. 16 of the Writ

.i

D
foY,

etition are denied as stated and with reference

va

. th&raﬁp only thig much is admitiad thei a 407Point
roster has been prepared, In ﬁhis'rostar the . | .
- . vacancies reserved Tor scheduled caste candidates
7 fall at Qminté flos, 1,8, 14, 22 28}and 36 while
%‘/ | the vacancies reserved for Schedules tribegs camdidaﬁas
R . .

fall at Point Nog, 4,17 and 21

,g;n 16, That in ?eply‘to para, 17 of the HWrit petition
1% 1z stated that the roster originmally pre
partment was wrong and hence the deponent had
/// reprasanted against the Samﬁ, and 1t was on the basis
- of the deponent's rﬁpmﬁs@ n»t th? deponent' s

name was labter brought at Point No,ES from Point

o, 35, The corract Roster

)
Pfj

pel represantation of
The pronmnn ought to have been prepared in = the

“mamner which hasg been ,hmrj by tha deponent in AWEURE

/ petition are also incorract and hence denied, The
nt out as to how the said

>

. / \‘\. 1 + 3 £ - N
) -y Roster is discriminatory,

5, L8

‘the contents of para, 19 of the Writ
patitlon are aleo denied ag stated, The no

dat=d 29.1. 1977 ata

L .s,_é e PR N e o
vhe notification dateg 2nd 4pril 1979 according to
I T g

:_;%ﬁwaoi, ¥Rich no vacancy is to lapse. 4 true copy of the saig




QBSSSP n 'ad hoc! m?ﬁmoulgn,

L1d
()
2]

notification dated 2-4.1979 3¢

filed harewltn as
ANKTRURE No, B-7

®

the wri“*
ale0 denlad as statad

s statad, It is incarrect
to say that the ressrvat’ t P ;1 7 i

say that the srva JQﬂ mE® at Poi ﬂu Wo ., 17 had
lapsad, The fact is that tn@ resarv

—“i on of P@int o 4

as wall ag of Paint Ho, 17 hou1 ware liable to be fillaed
up by uﬂw.‘Ch“QuLfd casta candidates due to non-
avc11cbllwtv ﬁf wcaeduled Trives’

candidates

20, That in reply to para, 21 of the Writ petition

only this much is admitted that the deOﬂﬂﬂu wa.s
88 lrcted in the reserve vaés 7 for S haqu;ﬁé castas
at Point No, 28, |
o ) . ,
21, -Thev in reply to pafe 22 of e Uflt petition
it is stat@d\that rule Ho, &

?ﬁ-C SLaaos modlled by
in connmction with reservation

agtes and schedulad

tribes candidates '

at the contents of para,

s
|3 T

23 of the Writ

)
[}
e
i

e

tlon ars also incorract and h@mcﬁ

fen]
[P

deniad as stated,
Tha seniority of Scheduled caste candidates cannotb

be comparad with the seniority of general candidabtas

o

It is, howaver, p”rtjnﬁﬂb to mention here that the
; -
‘deponent has baen given a regular promotion and I not

_.‘7 "'/}i . ™y
A .
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e
: Do

patition are alse incorract umd hence desnied ag
statad, (The deponent is advised to state thatt
the Constitution doss provide LOT resarvation of

in promoticn, and as such the nromotion

of the deponent is  parfectly leszal and in accordancs

24 That ag regards para, 25 of tha Writ patitior

e
f
}-r /e
bl
i
et
oy
&
[ F]
ok
)
a9
+
of
¥
&
o]
F:
[ 19
g
'_J-
o
=
)
I
-
5
0
jag
(‘
<:
1,4
5
L—
fike]
=3
)
H‘
D
o]

or right Gﬂ the yasﬁ of & 8 R,M, ag he had been asgkad

to function on thu post of &8 R.M, only by local.

}_!,.
i_J-
jn]
(1181

ax raﬁfﬁmﬁuf aﬂd ot by the appoirn authority .

a5, That'th@ contente of para, 26 of thse Wrlt
petition are also incorrsct and hemce denied, The
promotion of Scheduled casts caﬂcidaﬁﬂé is completely
legal and just, and the patit i'n ol posting at

nie substantive post is also in accbrdanca'With

1awE  The petitioner has now been givan p“ﬁ obion

on nis due turn.

e, That tha contents of para, &F of the Writ

patition are incorrect and bﬁnc& deniad, as stated,

As alrsady statad ab ule 272-C stands ﬁmendaﬁ

a
<

and medified by the subsaduent notifications iss

P -

o

0

v Government from time to tinme,

A

e At . . i -
27, That tne contents of para, 28 of the Writ

patitimm are also ineorract and hence daenied, Th

Yt

3

petitioner is net going &

g 0 zuifer #nyloss by his

posving at his substantive post “Qra
. . & hé ¥

¢
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-y

in promoted on 4-1-1980
on the post of 4,8 R, and he has sven Joined

in pursuance of the said promotion ordar

on 8-1-1980, &g such the deponent would

the charge of

whiichh post wag asg ssumad by him on 26-11-1279 and on
vipich post he 1g conbimuing upbto this timse,

g contsnts of para, 29 of rit

petition are also denied as gtated, Mo p““mOuLDw

e} el - . £ [N S B A e By £ e
mada on the basis of nobifications, referrad To \
above, has ©o he stayed,
A
ER : o b ' . n R
29 . That the contents . 30 of the UWrit
e

writ patition, It 1z also pertinent to meniion

here that the stay ordsrs .rﬁnvud againgt the

ragervation in prometion in the Réilwey Depertment

have already bhasn vaca tad by the Sypreme Court,

EN)

' ol
tha contante

<
k]
u’}

"y
ot

; of para, 2l of the Writ

s

-patition are 21so incorract and hencs danied,

The deponsnt had téken over diarge on
and the charge Teport has alrgady been filed by

& B ! 3
. #p such thers

- - o R e oY "y
the deponent as Annsxurg Ho -2
‘ication sz.sﬁaying the oparation

O I | P - 2] e o -y - - - . ° )
i the ordsr dated 12-11.1979 as the same has

alreaady come into affect, : .
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tnas Tthe petitionar having accaptad nis subsequent
promotion hy the order dated 4-1-1980" has '

surrandersd and walved his allsged right, if any,
3 W,

y
o
3
3
|
o
=
(o]
(32
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devonent and thab being 50, the instant Writ petition
has bacome iafruciucus and the same is 1iabla”tb

ba dismis Sﬁd with costs,

Da ad s Luc}pom v DEPONENT

Jamary 13,1980

Verificatidn

-

I, the above named deponemt, do hareby verify,

)
Pl " y e 4 o - by o
of pwf@qzchﬁ and Those of para, 31 theraof ars balisved

Datad Lucknow
Japuery 13, 1980

J

From the paparsg mnxmcadxxﬁa re ma 1

to Sri Eeuil&ﬂl ‘Advocate,
High “our“



deponent

Clark Lo

Court,

I heve satisfied nysel f by examining

T 2 5

the deponant that hs has understood the

contents of thig counter af fMidavit which

have been explained to him by us,

%LJM[ gﬁal/‘f

(}/I{h (‘;'n'.”;,ml‘ASiOHQF : 4
4igh Coure, Allahabad

XSS 8o
&7 (37—85
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Bhagwati Prasgad Vg-ﬂ”hﬂ , wee  pPatitioner
Versus . -
of

Union India & others e

ANDG TELEGR

4’:‘»‘
[
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I
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,,
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L
3

IHDIAW POST

c

0°fice of the superintendent RHS iahaTanpur

No, B-1/9C/79-8C Dated at Saharanpur the, 7-1-80,

Gub:- Promotions, postings and transfers in
fea it Py
ASRiMe Cadra,

In pursvance of the P M, G, UP Circla Lucknﬁw

®

-X4 /ASRY/79/8 dated 4-1-80

Memo Wo, STA/197 , the

follovwing ?TOﬁOblﬁQm, postings

jod
L9

and transfars are

nareby ordered immediate affect,

fnda

1,%hri R.C, Tewari, AGRM ‘HB' hq ;Gaharanpur

1571
i

trangferrad and postad as ASBRM Divioh

2, Shri Bhagwati Pra sad Verma Head Clerk to SRM

'MB* Dn,, Saharanpur is promoted and posted as\ASRﬁ
Division vice Shri R,C.Tewari purely on b?m?OT v and

v . | ’ ' 4

ad hoc hagls,

4
3, Shri R.M, Lsl Bhatnagar working as ASRM 'MB'
Division,Saharanpur to bs AZRM Sahare AapuT RiG/1 on

nis previous post relieving Shri 8 ,P, Bhatnagar to '

aﬂaréﬁpul RMS/2 & at his previous post,



N | - )\ |
BRI | — . DR 28’%0 |
- : : .

| Annex  E-4(Contd)
| ‘ . ( Conte
N . / : . 4 o .

Ehri Fhagwali Pragad Verma should clﬁar17 note

that his promatien is mm‘pur&ly't@mporary, provisional
\ , :
and ad hoc basig and would not coufer on hinm

any.right

1)1

for r@gular ab:mr,uiom-in.ﬁﬁﬂm Cadre or for his

cnﬂﬁlﬂuauq wff: ciation in tha
may be reverted at any time wit

T-c,SOﬂ,
&

AP '  Charge reports be submitted to 211 concernad,
N | :

) Sd/~ Tllegitle

E
%

‘ , superi ntundaﬂu, Rus
\‘ '; _ ’ ‘ 'MB' Dn,, Saharanpur,
(‘j ‘ |

A1l ASRMs RMS 'IB' Do,
2, The HRO / AHRO 4,
3. A1l SROg BMS VB!

-, 0ffica copy and spare,
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fun E T e . - Ints o .
ﬁ,'g.‘..‘_l. L Paninion ko . r:;‘;%():) QI 197 9

Bhagwati Prasad Verns _ . Pﬁiib ionar

. l;v srasus
Union of India & othars ~ --- Opp . Partisg,

ANUEXURE Ho 5

of the 0ffice of

“vide GRM ME L Lo, B-1/9-C dt. 7-1-80 in the.

afternoon on 8-1-80,

"
mA 3 W T matnacar ga/ B P T
wO, oL b Jmaatnagaer G - IV ETma

| S/j, ‘ ¢ - 53/'1

W ral )

Fficer ’ - Relieving Dificar,

.
o
,.._:
.<:
ey]
o

»
*“3

Copy tos

1
N
st
-
‘_.S
A
2

. MB Dn, faharanpur,

¥}
Y

-
Pt
B

En,, Saharanpur,

4 gnri B.P. Verma, ,
5, Shri R, M, Lel Bhatnagar,

6- 7.°PF  of the officials
3, P.u,G fﬁ“&'}@lf) U 'P - Lucknow R

i oite
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18 . Unreserved  ©ri Pudhi Ram Prasad a6
{1 of 1974)
. (1 of 1975)
..,---x--...;...;-n---;-;,.--..;-;-1_-.,,.- - T s s m T s
. {3 of 1974)1976 19  Unressrved &7y IBL Srivastava Holsher
(1 ef 1975) 20 - do- mﬁ,m.m,@_._ﬁ.w.?,éi | ~do-
(1 of 1974) .,
(1 of 18753) Carrisd fom gwm vacaney of

] , . H 75 ramain urplus fm
: , obal reg hdga 4: canci

zwwuw Hﬁ_massaﬁ50$@ ﬁwmz .
onwﬁS?ﬁoﬁmg<pohawﬁm
in 1976 ,Vide Parv: .cywu. 1

_...: o
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SC . . Bppoint:
vacancy

23 . Unraservsd L 8ri
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= -0 - Zri © 5 Dhuasia e : Apholinta
ot g
Mo, 22
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73

_ - (1 of 1975} Remained surplus as total
, resarved vacanciss shall
: remain not wmore than 50%
. of the Totsl vacancies
in 1977

(1 of 1975) 1978 25 Unreservad ari M, P,Gaurh - Neither
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T THE HON'BLE HIGH COURT OF JUDICDATBRE AT ALLAHABAD
CBITTING AT LUCKNOW
e )

Writ Petition Wo, 3365 of 1979

N . . ' ‘ ’
Bhagwati Prasad Verma --- Pstitioner
Versus
Union of India and others ---  Opp.Parties,

[

NNEXURE Mo, 57

Copy of eomn ,No 2 6/?2/79-§ °PE I Dated 23 May 79 From

o/o Diractor- ngeral PeT New Delhi addressed to the
411 Heads of C;rclﬁa And Othars.

. o

Subs- Reservation for Scheduled Castes and Schedulad
Tyribes in services - Carry forward of unfilled
roservations and exchanze of reservations between
Gchadulad Castes and gcheduled Tribes in the
third year -

T am directed to forward herewith a copy of

Ministry of Home Affairs, Departmert of Personnsl and

OM, Yo, 36013/2/79;E3ﬁt(S€T)-datad an'April‘1979
on the ahove mentioned subjasct for your infafmatidn and
guidance, Tha cﬁpy,of 01¥, dated Esﬁh March 70 raferred
to thersin wag 6ir¢ﬁlat@d with this office latier Wo,

‘ ' ‘ l
26 /10/70 SFB .1 datad.EZHd Juna 1970, o
2, Hlndl version of the 0,4, dated 2nd April 1979
is also enclosed,
Yours faiﬁhfully,

$d- {J M PANJWANIY = .
ASSIT DIRECTOR gEf‘EAL;(SPN)

/U Cﬁpy forwardad for 1nf9fmat10n tos-

GP% II =T WCG CSE SEE- SKC RQG I & T1 CWG
Inspe uion/TF & Admn & jaction of the Directorate,

Guaro File

8- (J,I PANJWA 1)
ASSTT DIRECIOR CENERAL (%PN)
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Copy of 01K, Ho, 3607 ¢/2/79- stt(8CT) dated the 2né

April 1979 from Ministry of Home Af@irs, D, B&AR to all
concarnad ---

R

Subi- Beservation Tor scheduled caBbes and scheduled
Tribes in services carry ;or\a”d of unfilled
reservation and -exchange of ressrvation between
8C and ST in the third year,

~ . : LI
1

- The undersigned is directed to ﬁafer to paras
2 and 3 of Ministry of Home Affairs 0} o, 27 /25 /63 Bt
(SCT% dated 25-3_70'according_to which while vacancies
rgsarved fof 5C and Sﬁ are traated as rgservad for ﬁh%
respective community omly; sC c&ndzoates e, 2also tp be

&

considered for app@inﬁm&nﬁ against a vacancy*resarved

'farvSC. candidatss nnmr@ such & vocﬁwcy cozld not he

filled by & &C cuni 1<Ee“ey@n,1n the, third year to

vnich the vacancy 15“ca;riad forward, This &T?gngmmqut

*

'1ik@wiq@ alsoc in the case of vacancies raserved fcr gC,

Further if $C Sﬁ candidstes.are not availablefor all the

vacanciss the older carried- forward vacancies should
be filled first and the later vacancies which have been

carried forwsrd should be further carried forward vide

‘e
B

nota{2) below pafa‘ll,l of ﬁh& Brochure on reservation
for SC'aﬁd-ST 5th edit iocn, 1978, Instances have coma’to
the nobices of this Department wﬁéra a2l¥hough theBe were
carried fcrward resarved vacancies fer ST .in the third

year i.a, they were gxcha

ngeable in favour of &G, such
vacancies wars being trp&t d as lapsad wiihout\aajust-

ing the $€'candidat@s @ho had become available against
such vacancies, To cite an ingtance, there were 13

¥

p 4

vaecancise ressrvad for ¢ aﬂd 24 for ST under an

2 e

pwalrt1ng authority, Twenty t«o of the 24 vacencies

fo rYST had been carried forward %o their yaar of

*

Q\Jw cruitment and were, therefore, exchangsable in



P

AL
w

Tavour of 8C, There were actu ally 23 8C candidates

}oda
]

available againat 13 vacancies reserved for them ( and

so ST candidates were available 2}, The appointing .

duthority propOS@d that only 10(23. 13} surplus &C

. -

candidat es may he adjustsd a inst 10 oi the 22

-exchangeabls reserved vacancies nnd Lnﬂ remeining 12

*39\' vacancigs for Ex'oarrled forward in the third year may
| " bs treated as lapsed, The interpretation of thé érdérs
rf”i ” o sought to be made in the above manner by the seid |
appoiﬁting authority wag not cgrfect and this was pointed
£ | . out to it by the Commissionsr for 35 and €T and by this
C%ﬁi ﬂ  Department, The correct interpretation in each caes is

. that the 22 of tnn 23 of &C candidatas should Bs first

te adjusted ageinst the vacancies for 8T Carried forward_
im,tﬁ@ third vear nd the fpmnldnﬂr one SC candidate ba
uﬂ~usﬁeo against’aﬂa of th% 13 vacan01as ra;erved for

&C, Thus, none of the carried forward vacancie 5'for 8T

&

should hoV& lapsed in the czge cited and the unutilised

(@)

it

saerfed fo

-t

& ré

vacanciss i@

e

&C would be carried

forward, It is reduested that the correct interpretation

A of the orders as indicabed above may be kept in view
. / N
/if‘ vhen any such case arise vwhilse making recruitment
1 ‘ ! : d
P& . ‘against reservad vacanciesg, <
Ao,
| | Sd-(Dita K, Deyl
, ‘ , BrprhyxBinnrinr | |
A , ) Ewputf Secretary io the Govi, of Indis

b 1. 411 the 8 Po's/*Pu”s YA
o w . in U,P Circle

) - "iii = - D:.':M‘»"fs/ﬁ%ﬂ“g ) ' : B
(:\\4///if _ | _3, The Poqtmactwr Luchqax/Ksnpvr R
»:»\&1 v . 4, The Supdt, P.g M, Lucknow/Varanaai | / .
\\Seij ‘ &, The Supdt Seals & Forme Press Alisarb‘

Comy PR = -
6. The Manager Mail Motor & @I‘\/} cas, Ixanpu'g

po N | 7. The Dir g )8
| 16 Director Postal fccoupte U j pr

- g - - - a



& .
a
. /
at /
o~ : /:l,_ :
‘ :
o, ? 1/$_?3/?/¢ Dated at Lv the 7-6-79
Copy Copy of  forwarded herewith for favour of
information, guidance end necassary action,
8d/- I1llegible
(5.5, wI':Lv stava)
for Postmaster-Ganeral U,?,
. \ «
| Copy to:
q L .
oy . » SN 1 .
)K' 1,  All the Dfficers Co. Lucknow
VA : ) - . - . . 5
2, All Regional Directors Postal Lucknow,
3, Office Eupdt., Co, Lucknow,
4 The H,0,,8TC,3ection Co,lucknow,
5,  The H,C, & D Cs, 874 ,8action Co, Tmeknow,
5. File 1o, ®14/A-2 O/GOTI’/S

gd/- Illegible
zﬁ B wrivastava)
for Po: tmaster~Genaral,UP,-

True Copy

%A‘*—\/ : | | >




ORDER SHEET

< |
' * IN 'THE HIGH COURT OF JUDICATURE AT ALLAHABAD
e, 6} No. q'Bé ’< of 197(‘7

s,

_ . ‘ Dated of
Date Note of progress of proceedings and routine orders which
| <o adjourned
B 1. 2 - ‘: 3
H’ om - 1-S- Y’l{% ad- ————
Ron . b@ SV agfugl_ I
_ A = _
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JIN THE HIGH COURT OF JUDICATURE AT ALLAHABAD

,',

ORDER SHEET

No.

15,

of 197

i3) \2

Note of progress of proceedings and routine orders

2

Dated of
~  which |
case is
adjourned

3
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ORDER SHEET

IN THE HIGH COURT OF JUDICATURE AT ALLAHABAD |
ud No. Vi of 197
b .
A -
: Dated of
Date Note of progress of proceedings and routine orders which
. Case 1
adjoflrn:d
~ 1 2 3
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In Z
CENTRAL ADMINISTRATIVE TRIBUNAL -

(. ALLAHABAD BENCH) ’

/ﬁ\(d o (ALLAHABAD)

\ 23R, Thornhill Road Allahﬂqu

f}’ T o b I R e XSGy R TR A% a8 e e

o, CAT/ALLD T oo HO s e

g OATED e
N f‘w%””(¢¢?»vuf@vh*&
IR A ¢ s s s s+ s e oo e RPPLTCANT

: VERSUS .
1 I “.‘ ,"- ///’.“’
[ : -/ p ; o . AR
Dol (e A ’; /4""‘4'/"‘( I A (
ot e o e e . tnn mn am e e “RESPONDF NTS

I~ ! Bfwﬁ,wﬁf' p,wwjf Mo s .?/,',_g,t, Jq,[f
S?sq fegscal) ,ﬂ‘-fn.;wé/ C/Q«%m M[/y M ,

CETRLLATECR SR SRS K e S sy

;S éﬁtfﬁgbetuf;¢gziQ@¢7ﬁ ALY, /$Zacf J?)fohx;ﬁ,f
Jzykév»tov

£ g T LT

To

WHEREAS the marginally noted case has been trensfe.

ﬁ{,bk/{;qvtg/(rfxyxafp

rred by under the Pravisicns of

the Administrative Tribunal Act {(No. 13 of 1905) apd reqgist..

~ered in this Tribunel as above,

L T T R T a LR TR s

b ‘fNo. z ‘6T%bf 19 ’Thc Tribunal has leed the
f.’? ’ / ffll ’/ ‘5 '0, l\.
v of the Court of _/ /f £oes dfzte of 192,”.;.5—”,

,‘1...*,.4,” v ram

arising out of the order dated. for the hearinq of the

[ L T SO e “w'p ¥ e ke cca

aseed by__ matter,

in pearance is

AR TELIRIT LR ASRVACUE T SR LM 8 AR SR R LY Wl b T

alf by your.

kl AT W B e b W x wm wasc h eaw s g’g e’ :
%elﬁ your ploader or by

ST R AR AT TR I TR R TR S T SRR BT BT R e o

\ @meone duly sutliorised to

O TAMLTTINSTE e AT TGRS ST LW R RO o e T e . W Ty

act ank - . plead on your behalf, thewmaiier will b2 heared

and decided in your absence,

Given under my‘hahd %nd seal of the Tribunal this

v \ W R Ty
- ﬁ:;}'*{ dat of / /_4/ ]198 ':”

TN W v 4 . a.mec T arwe v N L

T e

-~

¢ c%/?.kiﬁég7 ;{A;44n[g24$ ‘ 66;71‘/,

Or C vt ¢ |
/D;:EEZE 2y (;%mnwuLMJ/ﬁQﬁZHJ jgﬂfn972&;14¢4[

DERUTY ?iPI TRAR,
(




G IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, ™~ |
ARG \ ( ALLAHABAD(,SENCH ) | i
” 25— Thornhill Road , All habad-211001. “
k ¥ o“\'\\ G m\ mv\w L
No /CAT/ALLD \G\ ,\', o \}v:\\j_\j \ Loy Ny I Bﬁted : ;- 198
__ 1} x1 \\ b v‘ \\k\ :A‘\, ¥ \ »qr V
Transfer Application'No. S of 198 (T)
s I N e APPLICANT
VERS ¥S
N . R T | RESPONDENT(S) . Eix&)Q
. : A b
, - , [TV _
- To, - : T ”h,___i; T . Co
o o . i LT '*w;=-~——>—:_{—'- T
' . . . , ‘ - - ;‘{”\Ve/l\ (\.(5;"‘-“* \° P " Ty
) - -.“ - ‘:‘ “ - :’_'. ) /\ . . e T T
r ‘ v _ .
WHEREAS thg marginally noted case has been transferred
by under the
Pravisions of the- Admlnlstratlue Trlbunal Act (No.lSMDF‘1985)&and'"'?“” _ ,

S

registered -in this Fribunal as -above: _
The Tribunal .has fixsd the' o )

~date of . ﬁ 1987 for- .

i
< 4
1
1. .
- ‘the hearing. c-f the matter. £ A
arfeing aut of the order dated_..! .
D
v
t
b

Noo . " of 198

of the~Court‘uﬁ . e

If no appearance is madz on yaur

R asssd by ,
. B behalf‘ by yourself, your pleader

or. by someens duly. aythorised to
| act-and plead on youg: bbhalfz
i *he matte r will be.heared and. dBCJ.dBd in your absenca, = ¢

Given.under'my hand 3nd seal of the Trlbunal on

t

—_— day of = 1987

~the

DEPUTY REGISTRAR, .

P

-
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LY /") L
4, - |
~———=—SIDE GENERAL INDEX .
CRIMINAL :
(Chapler XLI, Rules 2, 9 and 15)
Néituire and nimber of case . ....... L":p 3 345 - 729.
. A i . | s 310 O‘
Néame of parties. .. 2. . @Aﬂd’wﬂﬁ/ . prg.a . %3"“"-«‘9 LXK U Owe C?M% -
Date of institution .............. Q] - (7(‘7 ............ - Dateof decision ....................
2 o i ' ’ )
™. 4 I : . Court-fee | Date of , Remarks
. Serial ’ ': ' admis- Condition including
File no. of , { Num- - sion of of . date of
. no. paper | Description of paper | ber of | Number paper to | document, | destructio
| sheets of Value record of paper,
- stamps - if any
1 2 3 4 5 6 7 8 9
. Rs. | P.

o _ e
’; f-| Coho 2025 (D | 9 Sho
| 631, , |
R, | bnt Wt Unrnspon 22 | Joalew .

O OW»’D{R/'L:L A
3 Ve I i
l’_l C (0 a?jv'&&sk [7/ — - ~

5'/ /@'k«a’f < e |
;= {- Cmd. 206 (W] D »3;'* Slow
Y s Ralwat Bl |

j T-| Cou bz o%olw]ﬁ' £ — dlens
: & b The -

’ g» /01»&/@&/ . ’ ’ _ P - Vd*o
9. cmﬁ-é;'oog-@s 24 _ Lo ’

Lt S . ,

\

i
!

I have this' -~ - . dayof S o 197 . , examined
the record and compared the entries on this sheet with the papers on the record. ' I have made all necessary
corrections and certify that the paper coirespond with the general index, that thoy bear Court-fee stamps of the

“aggregate value of Rs. _ thatall crders have been carried out, and that the record is complete and

in order up to the date of the certificate. X

&

4

Munsarim,

Date. ... TR .. | ' o
, Clerk.




‘g !N THE HON'BLE HIGH COURT OF JUDICATURE AT ALLAHABAD,
+ b ; LUCKNOW BENCH, LUCKNOW.

,..M)m.'mNo. L& o 7 of 19.&9 .—’l)

PBTITIONERS/A PPLICANTS
APPELLANTS

S99 004 sy 40e cme 000 000 000 g00 e eas 000

L
TP M83 100 000 000 608 639 cas sbe 200"er0 o Yo ool 9090 100 ¢as 200 saras
hEY

Versus,

W

80 05D 40t 900 sue st woa 006 804 6%8 4t sen

.. OPPOSITE.PARTY/PARTIES
VAN 800 200 000 vet ar sae see ::-:uo 00 coe 404 408 cur mos RESPONDANTS
4 . R .

FIXED FOR.. 23. & g

»
ot cae

MEMORANDUM OF APPEARANCE

(k In the above noted petition/case/ appeal I appear for the......Q—:.‘?é‘./.\h"..“...“‘”....‘..“:,.‘....

having been appointed as Additional Standing Counsel for the Govt. of India and its offic
instructed by department of Justice, Ministry of La
plead on his/ their behalf i. e, Poaaciona '

$E00 000 000 w¥0 400 000 1at sos bus b0t 00s aae sae .

¢ 40% Lov txe vaa

ers and so
w, Govt. of India, New Delhi to appear and

'LUCKNOW : DATED :
Ay 1980 .

‘ (V. K. CHAUDHARI)
' A ‘ Advocate

Counsel for... &

Additional Standing Counsel .
for Central Govt. ' -
R/O 14/629, Barafkhana, Nai.Basti
Udaiganj, Lucknow.

o . Tel. Nos, 34986 (Residence)

ﬂ _ 33640 (Cham. - High Court)

[ X3 LNl e l’.“u'ooc‘qu DR c;uu.«.tuuq,;aqﬁnn.-q----’--v
- 14

- — a8 e

RECEIPT OF MEMO

o

RECIVBD the Memo pf Appearance from Sri V. K. Chaudbhari,

Advocate High Court,
Additional Central Govt, Standing Counsel High Ceurt,

Lucknow Bencb of Aliahabad High Court

i f 19
‘nm $00 200 500000 KB 0% 000 400 000 000 NO- SBe 004 200 000 0% 40 v0¢ voo .«0 s 000 000

Bench Secy. Court No......_....

soe

Sec. officer..........

@0 20r 240 906 Lot any 000 0ea



To,

| ) ®
. Shri Jagdish Chandra _
. ‘. Dy Registrar(Judicial) ' ' .%égg
- ‘ “wf{. Central Administrative Tribunal : o
| #°~ - Bench, Allahabad, .

S . 23-A Thorn hill Road, _ / .
i LALLAHABAD. ' [ s
. 1318

Nos  CAT/ALLD TA NO 407-87 (T)  Dated |

e — i

<§;§3$

4

%

Y

. Bhagwati‘Prasad Verma
N VERSUS
\ Union of India and others
6. Shri J.KeRahul ( now Asstt. Supdt. R.M.S.'LW'Divn
Lucknow ) | .

gubt Transfer of case from CAT Allahabad to Lucknow'
\ circuit bench. R -

5

Honwbje Sirs

" The above named applicant bggs to submit as under 3
1. That WePeNo 3365 of 1979 of the Highcourt Lucknow wés
red to CAT Allahabad for further.hearings of the

 case. : _ . . ' : ~
2. That ti\e Hon'ble court (CAT Allahabad) fed fixed follow-

ing dates fgT submission of rejoinder by the petitioner

‘ ioner has been evading since the date of’
orders from HXn'ble court of High court Lucknow to submit
the rejdinder.‘ e never attend the Hon'ble Tribunal and

the advocate on Dis behalf always sought for extention of
! Comt - )

3.' The further t

\k' ) . ¢ o TS . ‘ : —;-:!—-Cont'dQQZOOO




* , ' . : s - -2~

dt. 11.4,.,88 for the submlsslon of regoxnder by the
petitioner.

As the case was originally filed at Hon'ble
court of ngh Court. Lucknow and petitioner. hasbeen
~avoiding to flle regoinder for long period, the app-
. licant requests ypur highness to transfer the case -
to .circuit bench Lycknow for hearing into case on

11%4,88 and onwards, |

The appllcant will be grateful for your such
‘act of kindness, - -

t. at Lko ‘ o _ .
fffhev22¢3.§8 o : Applicant,

/61/1) WWK& gﬂ

( Jitendra Kumar Rahul )
Asstt, Superintendent
. ReM,S.'LW'DivniLucknow,

At}
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‘ : . . HqERE
Phagwati Prasad sionr Union Of India & Others
| | TR

¥ Phhguati rrasad 3/0 Late shri rooran »d. Veryegw

%/gn-T/.0-Nohalla.san to.Yalan, . Kallogani. Ki.Morhi,

P O Bajibabad,.Disteict BLIOTR. o oo
R.K.Tewar i', Advocate, 154,Purushottamagar,
gﬂ Allahabad.l6

B 9T THFEH A RN ¥ Y AgFamr w@r w7 @ T IFL
# | &% aroAn a9 e 59T £ / 5 § 1 99 9w wdiem B F [ aw
g Afame a1 §/W E 5 a7 gwew § AQ ok ¥ ey ¥
AT GA T8, 419 & X 959 FX EART 9 FEANG ALAT
# ofeq &, @ am ¥ daAmm gufan #X g frgs &2 afe
strawwal g a1 49 fro &1 fafas fady 3, gogamr aifaa %3, qMET
T X, 931 AT A1 fear grw @ 1T T I JrA FA, Fedr 1 wwAw
@i, g1 B F7ar a1 FFe gaR a<g v ear 4 @9t S sarew @
7% [ g% fraq avan g aga w3 A9 [ gArdy ST ¥ argraa § arfae FI,
FIEHIY q €167 3T 31 arfae &F e & 9F 7 ywiforg %, 79 917 3,
sRrera A agafa § fafae & gamar 3, samasar g o gFIHl
IYa FUS T 5 IBH B Graq § g A7 ot 760 qwR 3w & farg
> T AT FIS G I (73 FT afs enawwar @ @1 sdw @
frmerdy qET ST T At froraed £ sTwa § St w2 st o @
a9 3q1 § /39 & fo afe ¥/ gn 0 o ar e A o o o dramw
YA T IqH T 989 T A F o vy 7 @

5 AT T T AAIL I I AT W THA ¥ qrarw § @
£S BT FN 9¢ 99 AT H @5 Aq/gua foar gar gawn snd e
qg I gH 93T & AR 6 & gur gdar wra gRm

arie

a7 18

EEHER)

HFRIAT Ho

11t Becember, 1987 7 &  #o
Accepted THIHIT

Advocate
. {54, Purshottam Nagas
(Kiuialad)

A“ﬂud’bﬂd"’l6‘»

~ - ’§ R. K. TEwtumunnnuumnwun
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. IN THE HON'RLE HIGH COURT OF JUDICATURE AT ALLAHABAD
& e SITTING AT LUCKNOW
| e dAgEdEAmE T | | Wé’lﬁ
<0 AR A) o | -
ﬂﬁﬁ]ﬂ (ggmag) No .5 | - Q$r&aqtqr
.M Appn,No,7485 of 1979
In Te:
VJ“_MMWrit Petition No 3365 of 1979
!
i
T . ogri Bhagwati Frasad Varma - ' T EHE] (m8d) ™
. it
‘ Union of India & pthars I ﬂf?mi! -
—— Jo FFM  §F & I F-Ae % Zo
L | 39U TeR gFgwn § Aud el @ R
‘ qEdide ?‘v:!l
R L AR

¥ A 09 fgg @ aﬁaﬂ HUC Wt & ate fag
A1 E, 58 G%eA1 ¥ IHI9 AA13Y W HIA Y IR T
R F3 06 T JqW 29 T WA T R IO gl
F QA ar gnd o fendt Qi wad o s
' Ig9 ® A1 GEIAAT 1 THEAW 197 AT wrE q O
G A R AT Y T @ afE AN EE
\_‘ T A GEAT 339 1§12 w991 w1 % 41 20 ) el
(®OFaT) w1 sifgs fa gl TUU1 99 A1 AR AT
| TF (@ ) (612 A @9 91 99 Fgh W e 1§ 3
o T 93 @9 FIAOD AR G0 AFC D AN ey 2afd

wam i fae R &6 qqor @ i any wEg @
~ | T 4@%2%@
AT (narg) —aE (narg)
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